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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 85 of 2021 (SZ)

IN THE MATTER OF:
M/s. Parisara Hitharakshana Samithi ...APPLICANT

Versus
Union of India and Others. ...RESPONDENTS

SPOT INSPECTION REPORT BY THE DEPUTY
COMMISSIONER, KOLAR DISTRICT, KARNATAKA

MOST RESPECTFULLY SHOWETH:

1. That the present case pertains to the alleged illegal mining
at Sy.No.199 of Devarayasamudra Village, Mulbagal
Taluk, Kolar District, Karnataka. Vide order dated
11.01.2023, this Hon’ble Tribunal had directed a spot
inspection to be carried out either by the Deputy
Commissioner or by an officer not less than the rank of
District Revenue Officer (Additional Deputy
Commissioner)

2. In compliance with the above order, spot inspection was
carried out by the answering Respondent on 20.01.2023,
the findings of which are being placed before this Tribunal

in the paragraphs below. Photographs dated: 20.01.2023
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captured during the spot inspection are annexed herewith
as Document No.1.

It is submitted that, the land in question, i,e, Sy.No.199 of
Devarayasamudra village, Mulbagal Taluk, Kolar District
is classified as ‘Government Gomala Lands’ (Land reserved
for pasture). It is submitted that as per the revenue
records, The total extent of Sy.No.199 is 1299.21 acres.
true copy of Record of Rights of Sy.No.199 is produced as

DOCUMENT No.2.

It is humbly submitted that, there are two crushers
working in Sy.No. 758 and Sy.No. 790. Both the said lands
are private lands, granted within the sy.no. 199 after
following due procedure as stipulated in the law. As per
information obtained upon inspection, conversion orders
were obtained for the said before the establishment of
stone crushers. The areas in which crushers are situated
have been declared as ‘safer zones for crushers” by the
District Stone Crusher Licensing and Regulation
commiittee  in ‘the year: 2012-13 wide order . no:
MMN/CR/45/2012-13 dated 16.02.2013. True copy of the
order dated: 16.02.2013 of the District Stone Crusher
Licensing and Regulation Committee’ is annexed herewith

as DOCUMENT No. 3.



3
It is submitted that a total of 06 quarry leases were granted
in Sy.No.199 of Devarayasamudra village. As per
information received from the Senior Geologist,
Department of Mines and Geology, these quarries are
working following the rules and after taking statutory
permissions from the District Administration for the
Crushers, Department of Mines and Geology, Kolar and
Director of Mines Safety, Bangalore & Karnataka State
Pollution Control Board. True copies of the permissions
obtained from various Department are annexed herewith
as DOCUMENT NO.4 (Colly).
during the inspection and has produced Google Images
along with a table showing the distances from the public
structures like Roads, Schools, Temples, Bridges, lakes,
and Residential buildings. There are no public structures
like roads, schools, buildings, bridges, lakes, houses
found in Sy.No.199 of Devarayasamudra village. The
nearest public structure situated to stone quarrying and
stone crushing is Cholanakunte village situated at a
distance of 590 meters. The nearest water body situated to
stone quarrying and stone crushing is Cholangunte lake

situated at a distance of 210 meters. Nearest house
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situated is at a distance of 590 meters. The distances from
the each of the stone quarrying leases and the crushers to
their nearest public structures are shown in Google
Images along with a table. True copies of Google Images
and Table reflecting disfances from various structures are

annexed herewith DOCUMENT No. 5 (Colly).

7. That for ready reference, the Table depicting the distance
of the quarries from various structures is reproduced
below.
SL. | Lease Holder Name Date of | Distance | Distance | Distance
NO. Grant and | from from from
period village Tank Temple
(meter) Bund (meter)
(meter)
1. | G.V.V.Infra. (QL.873) 17.09.2008. | 590 210 435
20 Years
2. |M/s.PMJ 29.08.2016. | 1005 210 1050
Constructions Pvt Ltd. | 10 Years
(QL.no.1018)
3. | S.Kumar QL.922 01.02.2010 | 595 264 435
20 years
4. | T.V.Srinivas. (QL.928) | 12.04.2010. | 1095 410 735
20 Years
5. | M/s.P.M.Granites. 29.08.2016. | 1095 410 735
(QL.No.1017) 10 Years
6. | K. Sri Rama. (QL.1024) | 19.03.2020. | 800 600 850
10 Years
8. In this regard, it is pertinent to refer Rule 6(2) of the

Karnataka Minor Mineral Concession Rules, 1994,
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Prescribing the distances for leases. The said provision

reads as follows:
“6. General conditions for Quarrying Lease and
Licenses:
(2) No person shall carry on or allow to carry on any

quarrying operations within a distance of fifty meters

if no blasting is involved and two hundred metres

if blasting is involved from the boundary of any

railway line,. Reservoir, tank bund, canal or other
public works and public structures or any public road,
or building. The holder of a Quarry Lease or License
shall also abide by such conditions as the Competent
Authority may impose to carry on quarrying operations
in the vicinity of the aforesaid buildings or places.”
In pursuance to the directions of this Hon’ble Tribunal,
Deputy Conservator of Forest, Kolar in his report Dated
26.07.2021 had earlier submitted the opinion of the Forest
Department with regard to the quarry lease in Sy.No.199
of Devarayasamudra village, Mulabagal Taluk, Kolar
District. Out of the total Extent of 1299.21 acres of Sy.no.
199, an extent of 746.00 acres has been
classified/declared as “Deemed Forest”. The area granted

for building stone quarry leases and establishment of
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crushers are not forest lands. The lands were not
classified/declared as “Deemed Forest”. The report of
Deputy Conservator of Forest, Kolar submitted Dated

26.07.2021 along with enclosures as DOCUMENT No.6.

10. It is submitted that apart from the above listed quarrying
leases which are presently working, there were a number
of quarrying leases which were granted in the sy.no. 199,
but expired and abandoned as of now, are listed as below.
SL. | Lease Holder Name | Quarry |Extent |Date of | Date of
NO Lease (in Grant and | Expiry
No. Acres) period
1. Form Stone Pvt Ltd. | KLR 141 | 5-25 12.08.1998. | 11.08.2008
10 Years
2. P.Ranjit KLR 234 | 10-20 23.03.2000. |22.03.2005
05 Years
3. Form Stones Pvt Ltd | KLR 580 | 0-25 14.03.2005 | 13.3.2010
05 years
4. M/S. Lanco | KLR 840 | 10-00 24.12.2007 |23.12.2011
Infratech, (NH-4 4 Years
Project)
Total Extent 26 Acres 25 Guntas
11. It is submitted that these quarrying leases have been left

abandoned after the quarrying Lease period had expired.
Due to excessive the rain in the recent years and the inflow
of surface water, these quarry areas are now filled with
water. It is submitted for the said reasons, they look like

lakes, but are abandoned quarries.
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13,

7
There is a proposal in the Government of Karnataka to
construct a compound wall around the abandoned quarry
areas like the above to prevent any accidents and also
convert them to uses such as reservoirs for domestic and
drinking purposes after the treatment of water.

It is submitted that in view of the above, it is observed that:

i. The quarry leases and stone crusher licenses granted
in Sy.No.199 of Devarayasamudra are not forest

lands and lands were not classified as deemed forest.

ii. The stone quarrying leases granted in Government
Gomal lands were not reserved for any purpose. The
area comprises of granite rock suitable for stone
quarrying and there is no tree growth in the said
areas. Stone Quarries were operational in Sy.No.199

of Devarayasamudra from 2008.

iii. The lands in Sy.No.199 of Devarayasamudra village
areas were hillock and not comprises of species of
biological importance which needs to be protected.
The lands in Sy.No.199 of Devarayasamudra village
in which stone quarries and stone crushers were
operational in private lands are not falling under any
Eco-Sensitive Zones and the area is not forest land.
Based on the forest department opinion dated
26.07.2021, the stone quarries and stone crushers
are falling outside of deemed forest.

iv. The Quarry Leases granted in Sy.No.199 of

Devarayasamudra village have obtained
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Environmental Clearances. Copies of the
Environmental Clearances are produced as
DOCUMENT No.7.

The Abandoned and Expired leases which are now
filled with water will be protected and in future will
be used as water reservoir.

The 2 number of stone crushers operating in
Sy.No.199 of Devarayasamudra village were within

the declared Safer Zone area.

DEPUTY COM NER
KOLAR, ATAKA
ROUGH

{ Q W
&q %ﬁ
DARPAN KM

ADVOCATE FOR STATE OF KARNATAKA



Document No. 1

Inspection of Abandoned Quarry Lease No. 840 at Sy No. 199, Devarayasamudra




Inspection of Active Stone Crushers in Survey No. 199 of Devarayasamudra
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Document No. 2

1

Record of Rights,Tenancy and Pahani Patrike

(RTC Form No.16

Form 2
Taluk Seal Taluk:Mulbagil Hobli:Avani Village Devarayasamudra
Print Page No.2/16
Valid from 30/05/2022 to till date
l. Survey Number 1159
2. Part No -
3. Extent : Total Extent -
Phot Kharab (a)
Phot Kharab (b)
Remaining
4. Revenue : land Revenue
Jhody
Cesses
Water Rate
5. Type of soil -
6. Patta --

7. No. of trees

8.As per the extent irrigation extent

Name Nos. SI.No. Irrigation Mungaru Hingaru Gar. Total

8. Kabja or possessor name : Patta and Gomal Kharab
Father name and address

9. Extent As.Gs. 1252.06.00.00
Katha No. 9999

10. Kabja or possession type Amalgamation

1. Other rights and Encumbrances

| Rights . Encumbrances

| On the condition not to sell sanction Taluk

| Tahsildar Saheb RRT CR 86.2000.01 Memo |

\ Government  forest 10  hectares MR | 600 acres MR
126.35/2000.01 Government LNDC Ri 126/26/2000.01
105/90.91 16.10/93 Akarbandh Durasth basis !
120 acres MR 12 |

12



12.Cultivation and Tenancy Details:

Year Name of the (.'ultivaticm“;E Extent E Lease | Catg. | Extent | Dry
; and agriculturist and . method | AGs | !' _ + Wet
| period | place i ; ' - | Garden
I 3 13 4 5 7 8
Venkatramappa Urf | Own - - - -
Uppanna s/o !-
Ramanabovi 1
| R.Chandrashekar { Own _
| Gowda s/o0 Ramappa | '
Smt.Padma d./o Own |
Venkatappa {
Venkatappa s/o Own | :
Ganganabovi | | i
' Dry and West waste ! '-
unit construction | !
Lakshmamma w/o | Own ' i
Chalapathy : | ? i ['
| Narayanamma w/o '
j | Shivanna | |
13. usage of the land and details of crops.
| Name | Unmixed Mixed Total Irrigation' | Yield | Name | Extent
of the | source per of AsGs
crop acre | mix |
9 10 11 12 13 14 15 16
0.00.00.00 0.00.00.00 | 0.00.00.00 1 0.00
0.00.00.00 0.00.00.00 | 0.00.00.00 0.00
0.00.00.00 0.00.00.00 { 0.00.00.00 0.00
0.00.00.00 0.00.00.00 | 0.00.00.00 1 0.00
0.00.00.00 0.00.00.00 ! 0.00.00.00 0.00
0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

Sd/-
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1. 100 meters Buffer zone shall be maintained from the boundary of cultivated/settiement land or any other existing structures
(located aduacent to the proposed safer zone

2. Action shall be initiated to construct an appropriate boundary around the safer zone and there shall be planting of tall growing
foliage bearing perennial frees all along the boundaries. At least five such rows of tall growing leafy trees shall form a curtain
to the surrounding area so that there is no escape of dust particles fo its surrounding limits.

3. Each Stone Cursher shall be allocated with a minimum area of 1 acre of land in the Safer Zone as per the requirement of the
Karnataka Regulation of Stone Crusher Act 2011.

4.  Link roads and internal roads within the Safer Zone shall be properly tarred and maintained, so the fugitive emissions are
reduced. The ambient air quality in the Safer Zone shall confirm to the National Ambient Air Quality Standards as specified in
Environment (Protection) Seventh Amendment Rules. 2009,

5. The entire area shall have a planned rain water harvesting system so that the location is reliant as far as water requirement is
concerned.

6. This Notification is subject to any judgement/s of the Hor’ble Supreme court or Hon'ble High court of Karnataka or any other
courts that may be pronounced from time to time in the said matter of Safer Zone.

7. The applicant shall shift the Crushers to the Safer Zone within the time prescribed under the Karnataka Regulation of Stone
Crushers Act. 2011.

8.  There shall not be any complaint w.r.t. water and air pollution against

the crusher proposed to be established in the Safer Zone.
This Notification is subjected to the conditions of the Karnataka Regulation of Stone Crushers Act. 2011 and rules, 2012,
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Translated Copy of Document No. 3

Part-3 Government of Karnataka, Thursday, February 21,2013 433
OFFICE OF THE DEPUTY COMMISSIONER

KOLAR DISTRICT KOLAR

NOTIFICATION
NO: MIN.QLN/CR-2451/2012-13/DATE: 16.02.2013.

SUB: Regarding declaration of Safer Zones to Crusher Units in Kolar District as
per The Karnataka Regulation of Stone Crushers Act-2011.
REF: 1)continued Proceedings of Crusher Monitoring Committee

dated:01.09.2012.

2. Letter No: A7 building stone quarry/CR103/2008-09/Dt:10.10.2012
of Deputy Conservator of Forest.

3. This Office Letter No: MMS/CR-2451/2012-13/ Date: 10.12.2012.

4. Safer Zone Certification Letter No: 149/pcb-75/MIN/2012-13/6173
Dated: 27.12.2012. from Karnataka state Pollution Control Board.

FRFRkRRE

It is brought to the public notice, that as per above subject matter and as
per Rule 6(5) of Karnataka Crusher Monitoring Act 2011, the following areas
from reference 1 and 2 have been notified as Crusher Safer Zones.

The Crusher Owners have to obtain licence as per The Karnataka
Regulation of Stone Crushers Act-2011 Rule 3(1) After publication of this
notification, the persons involved in Crusher activities have to file application for
Crusher licence within 3 months from the date of notification as per Rule 3(2)
and has to shift the Crusher to the Safer Zones within 6 months.

Application for grant of Crusher license along with required documents
and fee shall be made to the member secretary i.e. the Senior Geologist (Mineral)
Kolar District, Kolar.

Grant of licence or rejection will be made only after inspection of area
and after ascertaining other conditions of licence. The Safer Zone notified for
Karnataka Crushers are as below. As these Lands are not suitable for agricultural
activities, can be utilized for non-agricultural activities.

17



'STONE CRUSHER SAFER ZONE AT DEVARAYASAMUDRA VILLAGE OF

MULABAGILU TALUK
I\S.Il(; TALUK VILLAGE SURVEY NO ([itx;g[?[::rs) - S]'Id‘iggs
1 MULBAGAL Devarayasamudra 790 6-23 Private Land
784 3-18 Private Land
192 7-06 Private Land
193 1-27 Private Land
754 3-09 Private Land
720 3-00 Private Land
753 3-00 Private Land
758 4-38 Private Land
194 3-12 Private Land
Total 36-13

For the above five Crusher Safer Zones Forest Department has given its consent.

100 meters Buffer zone shall be maintained from the boundary of
cultivated/settlement land or any other existing structures (located
adjacent to the proposed safer zone)

Action shall be initiated to construct an appropriate boundary around the
safer zone and there shall be planting of tall growing foliage bearing
perennial trees all along the boundaries. At least five such rows of tall
growing leafy trees shall form a curtain to the surrounding area so that
there is no escape of dust particles to its surrounding limits.

Each Stone Crusher shall be allocated with a minimum area of 1 acre of
land in the Safer Zone as per the requirement of the Karnataka Regulation
of Stone Crusher Act 2011.

Link roads and internal roads within the Safer Zone shall be properly
tarred and maintained, so the fugitive emissions are reduced. The ambient
air quality in the Safer Zone shall confirm to the National Ambient Air
Quality Standards as specified in Environment (Protection) Seventh
Amendment Rules. 2009.



5. The entire area shall have a planned rain water harvesting system so that
the location is reliant as far as water requirement is concerned.

6. This Notification is subject to any judgment/s of the Hon’ble Supreme
court or Hon’ble High court of Karnataka or any other courts that may be
pronounced from time to time in the said matter of Safer Zone.

7. The applicant shall shift the Crushers to the Safer Zone within the time
prescribed under the Karnataka Regulation of Stone Crushers Act. 2011.

8. There shall not be any complaint w.r.t. water and air pollution against
the crusher proposed to be established in the Safer Zone.

This Notification is subjected to the conditions of the Karnataka Regulation

of Stone Crushers Act. 2011 and rules, 2012.

Signed by

DEPUTY COMMISSIONER
KOLAR DISTRICT
KOLAR
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Document No. 4

GOVERNMENT OF KARNATAKA
Office of the Deputy Commissioner, Zilla Adalitha Bhavana, Kolar-563103
E-mail: deo.kolar@gmail.com Telephone : 08152-222001

Date: 10-05-2019

FORM-C
(See Rule 3(2))

Licensee for Stone Crusher

License No: 03/2019-20/ 55

The License for the establishment of a Stone Crusher in favour of
Sri S. Kumar in the name of M/s Millennium Crusher in Sy No: 790 of
Devarayasamudra village, [falling within the Safer Zone declared vide
notification No. NPERQ:HLLPRN:2R.5:00B02W8I3:2018-19 Dated 27-02-2019

and published in the Karnataka Gazette on dated 07 March 2019] to an extent of
1-14 Acres in Sy No. 790 as shown in appended sketch, in Mulbagal Taluk,
Kolar District is accorded for a period of five years from the date of issue. The
license should strictly adhere to the relevant Act and Rules.

The license is valid up to: 31-03-2024.

Deputy con“%r & Chairman

District Sto sher Licensing and
Regualtion Authority, Kolar District

To, %

Sri S.Kumar

Millennium Crusher
Devarayasamudra Village
Avani Hobli, Mulbagal Taluk
Kolar District.




Q&

CONDITIONS:-

¥,

8.

9.

Licensee should follow the conditions laid down in Section 6(4) of Karnataka
Regulation of Stone Crushers Act 2011& Rules 2012, The Licensee should establish
the crusher in his name and should not transfer this License to anybody.

As per KSPCB, Bangalore Consent letter No:AW-312168/PCBID: 78596/
Dated:12-04-2019 Licensee should adhere to the conditions laid by the Karnataka
State Pollution Control Board, Bangalore.

A buffer Zone of no development shall be maintained around safer zone.

Action shall be initiated to construct an appropriate boundary wall around it and there
shall be planting of tall growing foliage bearing perennial trees all along the
boundaries. At least five such rows of tall growing leafy trees shall form a curtain to
the surrounding area so that there is no escape of dust particles to its surrounding

. Link roads and internal roads within the Safer Zone shall be properly metalled within

one year and maintained so that fugitive emission is reduced. The ambient air quality
in the Safer Zone shall conform to the National Ambient Air Quality Standards as
specified in Environment (Protection) Seventh Amendment Rules 2009.

The entire area shall have a planned rain water harvesting system over a period of 3
years so that the location is self reliant as far as water requirement is concerned.

This License is subject to any judgménts of Hon’ble Supreme Court/Hon’ble High
Court or any other courts that may be pounced from time to time in said matter of
Safer Zone.

Licensee should procure the ordinary building stone (Raw Material) from the
authorized lease holder of Department of Mines & Geology.

The Licensee should produce MDP as per KMMCR 1994, as and when inspection of
the area by the authorized officers.

10. The Licensee should submit monthly return regarding procurement of building stone

on or before 10th of succeeding month.

11. This Licensee will be subjected to be cancelled without any prior intimation if

violating any of the above norms.

12. The licensee should strictly adhere to the relevant Acts and Rules pertaining to

Revenue Department (Karnataka Land Revenue Act 1968), Labour Department,
Factories and Boilers department (Factories Act 1948) and Karnataka State Pollution
Control Board.

Deputy Commissigr€r & chairman,

District Stone Crush icensing & Regulation
, Authority, Kolar District
To,
Sri S. Kumar
Millennium Crusher
Devarayasamudra Village

Avani Hobli, Mulbagal Taluk
Kolar District.
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GOVERNMENT OF KARNATAKA :
Office of the Deputy Commissioner, Kolar District, Kolar-563101

E-mail :deo.kolar@gmaii.com : , Telephone: 08152-222001
| Date : 10-01-2019

- FORM-C
* (See Rule 3(2))
Licensee for Stone Crusher
* License No: 89/2018- 19/3'?35
The License for the establishment of a Stone Crusher in favor of Mr. V. Rajesh'
in the name of M/s G.V.V. Stone Crushers in Sy. No.758 of DEVARAYASAMUDRA
village, [falling within the Safer Zone declared vide notification No.MIN/CR/24/2017-
18/, Dated 06-06-2017 and published in the Kamataka Gazette of Thursday 22°* June
2017] to an extent of 2-00 Acres (patta land) as shown in appended sketch, in .
Mulabagal Taluk, Kolar District is accorded for a period of five years from the date of
issue. The license should strictly adhere to the relevant Act and Rules. .

- The license is valid up to: 09-01-2024

Deputy commisgjoner & Chairman
District Stone Crusher Licensing and
Regulation Authority, Kolar District
P
To. :
Ms. G.V.V. Stone Crushers
Pro. Sri. V. Rajesh
Devarayasamudra Village,
Mulabagal Taluk,
Kolar District.




CONDITIONS

9. The Licensee should produce MDP as per KMMCR 1994, as and when mspectaon
10; The Licensee should submit monthly return regardmg procurement of bmld:ng t

11. The Licensee Should Comply all the conditions of section 6A of crusher act-201
R 12 This Licensee will be subjected to be cancelled without any prior intimatio;

: 13 ‘The licensee should strictly adhere to the relevant Acts and Rules pertaining

To.

Ms. G.V.V. Stone Crushers
Pro. SnV Rajesh
Devarayasamudra Village,
Mulabagal Taluk,

Kolar District.

1. Licensee should follow the conditions laid down in Karnataka Regulation of Stone
Crushers Act 2011& Rules 2012, amendment rules-2013. The Licensee should establish
the crusher in his name and should not transfer this License to anybody.

2. As per KSPCB Bangalore CFO letter No 101A-309485 PCBID:348/63993 Dated -
29/12/2018 Licensee should adhere to the conditions laid by the Kamataka Stat
Pollution Control Board, Bangalore.

3. Abuffer Zone of no development shall be maintained around safer zone.

4. Action shall be initiated to construct an appropriate boundary wall around it and there
shall be planting of tall growing fohage bearing perennial trees all along the boundaries.
At least five such rows of tall growing leafy trees shall form a curtain to the surrounding
area so that there is no escape of dust particles to its surrounding limits. ]

5. Link roads and internal roads within the Safer Zone shall be properly metalled w1t1un one

~ year and maintained so that fugitive emission is reduced. The ambient air quality in
Safer Zone shall conform to the National Ambient Air Quality Standards as specifi
Environment (Protection) Seventh Amendment Rules 2009 as shown ANNEXUREG
enclosed.

6. - The entire area shall have a planned rain water harvesting system over a penod of 3
so that the location is self reliant as far as'Water requirement is concerned.

7. This License is subject to any judgments of Hon'ble Supreme Court/Hon'ble Hi
or any other courts that may be pounced from time to time in said matter of Safer

8. Licensee should procure the ordinary building stone (Raw Material) from the

~ lease holder of Department of Mines & Geology.

~ area by the authorized officers and transport minerals with valid CMDP’S.

or before 10th of succeeding month.

. establish the crushing Unit with in the Stipulated time/ violating any of the above

Department (Karnataka Land Revenue Act 1968), Labor Department,
- Boilers department (Factories Act 1948) and Karnataka State Pollution Co
14. The Licensee Should Comply all the conditions of section 6A of crusher
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FTTVCE VAN
Govt. of India
SrFF [PEF VT OTIe F 02
Ministry of Labour & Employment
VATST eLNRIT FHETISra errerer
Directorate-General of Mines Safety

INO: 5110824|SZ|Bengaluru Region|Perm|2022(251901 Date: 06/02/2023

ﬁ'qa?fFrom,

QT gR&El 8%/ The Director of Mines Safety,
a.ilclb &3, a‘lq‘b.fBengaium Region, Bengaluru-560071.

T/ To

M/s GVV Construction (QL.N0.873; Mine Code: 5110824; LIN: 2-1974-0185-2)
Owner:Shri Rajesh, V

Survey No. 199 over a extent of 05-00 Acres in Devarayasamdura Village, Mulbagal Taluk, Kolar District, Karnataka

fauyg /Subject: Permission under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, to work with
Heavy Earth Moving Machinery (HEMM) without Deep Hole Drilling & Blasting at M/s GVV Construction
(QL.N0.873) belonging to Owner: Rajesh.V

'q-E-P[aT-U Sir,

Reference to your application, submitted online vide reference no:5110824|SZ|Bengaluru Region|Perm|2022(251901
dated 03/11/2022 and off-line documents including Surface Plan No: KA/Kolar/QL-873/02/2022-23 dated
11/04/2022 submitted vide No.Nil dated Nil on the above subject. The matter has since been examined in the light of
what has been stated in your application under reference and related documents including surface plan.

In exercise of the powers conferred on the Chief Inspector of Mines (also designated as Director General of Mines
Safety) under the provisions of clause (2)(b) of Regulation 106 of the Metalliferous Mines Regulations, 1961 and
by virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director General of
Mines Safety) under Section 6(1) of the Mines Act, 1952, I hereby permit to work with Heavy Earth Moving
Machinery (HEMM) without Deep Hole Drilling & Blasting within lease hold area at M/s GVV Construction
(QL.No0.873) belonging to Owner: Rajesh V in the area demarcated as ABCDEFA as shown in the in Surface
Plan No: KA/Kolar/QL-873/02/2022-23 dated 11/04/2022 subject to the following conditions being strictly
complied with;

OPENCAST WORKINGS:
OPENCAST WORKINGS:
1. GENERAL:

Ll Except where otherwise provided for in this permission, all provisions of the Metalliferous Mines

Regulations, 1961 relating to opencast workings, use of explosives and use of machinery shall be strictly
complied with.

1.2 The mine shall be placed under the sole control of mine manager holding valid Manager's Certificate
granted under the Metalliferous Mines Regulations, 1961 framed under the Mines Act, 1952, who shall be

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Sent?q=LFBTWJV4JqHzAqlhqSruzA%3d%3d i
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assisted by adequate number of foremen, mining mate, blasters and other statutory persons. { .
1.3 Mine shall only be worked in daylight hours.

1.4 No person shall be employed in the mine unless he imparted has undergone vocational (V.T.) training
as required under Rule 6 to 9 and on-the-job training(s) as required under Rule 12 to 15 of the Mines
Vocational Training Rules, 1966.

1.5  The details of all persons including contractual persons employed in the mine shall be entered in Form
‘A’ as required under Section 48 of the Mines Act, 1952 and Rule 77 of the Mines Rules, 1955 and kept
maintained in the office of the mine.

1.6 No person shall be employed in the mine unless the attendance is recorded in registers. The mine
management may maintain such attendance in electronic form as stated in the Gazette Notification Vide No:
G.S.R. 154(E) dated 21st February 2017 published in EXTRAORDINARY PART II—Section 3—Sub-section
(1) under Ease of Compliance to Maintain Registers under various Labour Laws Rules, 2017 which shall be
accessible in the office of the mine.

1.7 Hours and limitation of employment in respect of above ground and opencast workings as prescribed in
Section 28 to 35 of the Mines Act, 1952 shall be applicable for contractual employee However to ensure
constant statutory supervision in the mine, the shift / relay timings of contractor's workers and departmental
workers shall be the same.

1.8 The management shall indemnify the occupants/owners of the houses/ dwellings/ buildings or other
structures of public authority concerned, if any, against the dangers to those properties or injury to them or
other persons arising out of operations conducted under this permission.

1.9  Separate permission under Regulation 164(1-B)(a) of the Metalliferous Mines Regulation, 1961 shall
be sought to conduct controlled deep-hole blasting from this Directorate.

1.10 No deep hole blasting / No blasting shall be conducted using SME/SMS/ANFO explosive without
having valid permission obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations,
1961.

1.11 This Directorate shall be informed as soon as the mining operations are commenced in accordance with
the above relaxation. Intimation about completion of the mining operation shall also be sent promptly and in
any case not later than one month thereafter.

1.12  Integrated Approach for Development of Safety Management Plan and Implementation as stipulated in
DGMS (Tech.) (S&T) Circular No. 05, Dhanbad, dated 02 April 2016 shall be maintained.

2.0 OPENCAST WORKING:

2.1 HEIGHT & WIDTH OF BENCHES:

2.1.1 The height of benches in overburden, ore body or other rock formation shall not be more than
6.0m or maximum digging height of the machine used for digging, excavation or removal, whichever is
less.

2.1.2 Width of any bench shall not be less than;

(a)  width of the widest machine plying on the bench plus 2 m, or

(b) if dumpers ply on the bench, 3 times the width of the dumper, or

(c) the height of the bench, whichever is more.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Sent?q=LFBTWJV4JgHzAqlhqSruzA%3d%3d 217



2/6/23, 11:46 AM Email

2.1.3 When persons are employed at the working face, adequate precautions shall be taken to ensure
their safety by dressing the sides of the bench.

' @ 2.1.4 Formation of benches shall be done from top downwards.

2.1.5 No person/s shall be engaged on work or allowed to travel close to high sides/benches, from where
likely to fall more than 1.8 meters vertically down, unless the personnel is/were provided with and uses
a safety belt/full body harness or a rope or lifeline.

2.1.6 Sufficient number of safety belts/full body harness shall be available at the site and shall be
ensured for use of the mine.

2.2 PRECAUTIONS AGAINST SURFACE STRUCTURES:

2.3 The occupants/owners of the houses/dwelling/buildings or public authority of any structure(s) shall be
indemnified by the owner, agent or manager in case of damage of such property or inury to any person due to
mining operations being under this permission.

24  Quarry workings shall not be extended to any point within 45 m of aquried public road or railway any
other structure existing in any direction of the mine.

2.5.1 The detailblasting parameters shall be maintained in a bound paged book kept for the purpose which
shall be signed & dated by an official and countersigned with date by manager:

252 The following shall also be recorded in the bound paged book, mentioned in 2.5.1 when
structures/dwellings/buildings, not belonging to owner, exist within a distance of 500m from the mine
boundary:

(i) The distance of seismograph from the nearest blast hole for measuring peak particale velocity
(PPV) produced due to blasting.

(i1) The distance travelled by the fly rock, ejected due to blasting, from the farthest hole

(iii) PPV (in mm/second), produed due to blasting, shall be measured at a distance of 100m from the
blasting site in line with the nearest structures/dwellings/buildings, not belonging to the owner and at
other strategic places. PPV shall be maintained as per standards for every blast. Sound level in dB.

(iv) A suitable shelter of adequate construction shall be provided for positioning seismograph and
person making observations.

2.6 FENCING AROUND OPENCAST WORKING:

2.6.1 The top edge of the opencast workings whether moving, abandoned or others shall be kept fenced with
wire rope strands or barbed wire, supported by (movable) posts of timber, iron or concrete. The gap between
the adjacent rope strands or wires shall not be more than 0.30 meters and bottom most member shall not be
more than 0.25 meters and the top most member shall not be less than 1.0 meters from ground level.

2.6.2 At the finishing stage, opencast workings shall be fenced with masonry wall using cement concrete not
less than 0.40 meters thick and not less than 1.5 meters high, with a parapet top.

2.7 ROADS FOR TIPPERS AND DUMPERS ETC:
2.7.1 All roads for tippers, dumpers or other mobile machinery shall be maintained in good condition.
2.7.2 Wherever practicable, all roads from the opencast workings shall be arranged to provide one-way

traffic. Where one-way traffic it is not practicable, no road shall be of width less than three time plus 5m of
the width of the largest vehicle plying on road.

https:/fapproval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Sent?q=LFBTWJV4JqHzAqlhgSruzA%3d%3d 37
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2.7.3  All corner and bends shall be made in such a way that operator of vehicle have clear view of distance
of not less than 3 times the braking distance of largest vehicle operating at a speed of 40Km/hour. ;

2.7.4 Where it is not possible to ensure a visibility for a distance as mentioned in clause 2.7.3, ther.hall be

provided with two roads, each having width not less than 2 times plus 3m of largest vehicle plying on the road
with a strong road divider at centre.

2.7.5 Where any road existing above the level of surrounding area, it shall be provided with strong
parapet wall/embankment of following dimensions:

(i) Width at top-not less than 1 m.
(i)  Width at bottom-not less than 2.5 m.

(ili)  The height not less than the diameter of the tyre of largest vehicle plying on the road. It may be
noted that just dumping of mud or O.B. shall not be treated as strong parapet wall.

2.7.6 No road shall have gradient more than 1 in 16. However, the ramps with 1 in 10 gradient shall not
be for more than 100m at one stretch.

3.0 SUPERVISION :

3.1.1 A person possessingFirst Class Manager's Certificate of Competency or a Permit Manager and
possessing_authorization under Regulations of the Metaliferrous Mines Regulations, 1961 shall be
appointed as the manager of the mine.

3.1.2 This permission shall be deemed to be revoked as soon as the appointed manager ceases to work at the
mine or tender resignation or terminated from service. In absence of a manager with aforesaid qualification,
the use of HEMM shall be immediately suspended.

3.1.3  In relation to the use of explosive, average employment, number of excavators used & their total HP
and total HP of all machineries used in the mine, following restrictions for appointment of different type of
manager shall apply.

: Average Total HP offp o) HP of all
Type of Manager|Explosive used Total the 3
S : employment the machinery
appointed under thejper day shall ' number  oflexcavators
No. does not E deployed shallj
MMR, 1961. not exceed excavators hall not
exceed not exceed
exceed
1. Permit Manager 100kg/day 50 2 200 500
Permit Manager
[Diploma in Mining
2; Engineering (at least|SOkg/day 50 2 200 500
two years practical
experience)]
Permit Manager
[Degree in  Mining
3. Engineering (at least]100kg/day 75 2 200 500
six months practical
experience)]
Permit Manager
[Second Class No 112
e Manager’s rcertificateSomﬂgmay Gl : restrictions N0 Festrictions
of Competency]
5. First Class Manager's|As per{No No No No restrictions
Certificate offRegulation restrictions  [restrictions |restrictions
Competency

https://approval-permission-dgms.gov.in/fPermissionExemptionRelaxation/PEREmailCorrespondence/Sent?q=LFBTWJV4JqHzAqlhgSruzA%3d%3d 4117
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‘ 160(5) of the ‘ ‘ l l

MMR, 1961
: @ 3.1.4 During every production shift/relay, the opencast workings shall be placed under the charge of an
assistant manager (second class)/ foreman and during maintenance shift/relay, the workings shall be placed
under the charge of a foreman, who shall be responsible for seeing that all the regulations and orders made
thereunder are strictly complied with.

3.1.5 Adequate number of supervisors, including duly qualified personnel having second class manager
certificate of competency/ foremen certificate of competency and mining mate certificate of competency shall
be appointed in each working shift/relay to assist the manager. Assistanat manager, foreman, and mining mate
so appointed shall be responsible for seeing that all the regulations and the orders made thereunder are strictly
complied with.

3.1.6  The drilling and blasting shall be carried out under the personal supervision of the assistant
manager/foremen certificate of competency holder.

3.1.7  Persons engaged in the surface operation and in particular, the contractor's workers shall be provided
closer and competent supervision.

3.1.8 Manager shall authorize all contractor workers before deploying in opencast working,
3.1.9 Each and every operation, including the operation carried out through contractor's worker or by outside

agency, shall be placed under the charge of a competent supervisor, duly appointed and authorized by the
Manager.

3.1.10 Manager shall frame Safe Operating Procedure (SOP) in local language understood by most of person
employed for each operation / equipment and copy of it shall be handed over to all concerned. It shall be the
duty of all statutory persons to enforce the SOPs’ so framed.
3.2 The Manager shall not manage more than one mine.
3.3 DUTIES OF MANAGER:
It shall be the duty of the manager,

(i)  to ensure compliance with the aforesaid precautions

(ii) to determine compliance and specify in respect of every vehicle the maximum load

(iii) to be hauled and maximum speed of the vehicle and cause notices specifying the

(iv) same to be posted along the road at appropriate places;

(v) to cause warning notices (drawing attention to any necessary precautions) to be posted along the
tipper or haulage roads at appropriate places like crossing, curvesand turning points etc.

(vi) to designate the persons authorized to ride on tippers

(vii) to give every tipper driver direction in writing with respect to loads, speed, persons authorized to
rides on tippers and precautions necessary for safe running

(viii) to countersign entries in books and records to be maintained in pursuance of these precautions

(ix) to take such other precautionary measures as may be necessary to ensure safe operation and
maintenance of transport vehicles and for the safe work persons.

4.0 DESIGN & MAINTENANCE OF HEAVY EARTH MOVING MACHINERY (HEMM):

htlps:HapprovaI-permission-dgms.gov,in.’PermissicnExemplionRelaxau'om’PEREmai|CorrespondencelSent?FLF BTWJV4JgHzAqlhqSruzA%3d%3d 517
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4.1  Every Heavy Earth Moving Machinery shall be maintained in good and safe working condition. |

4.2  Every Heavy Earth Moving Machinery shall be provided with;

(i)  adequate front and rear lights;

(11)  efficient brakes;

(i) Audio-Visual warning device, which shall be actuated automatically to produce both audible and
visual warning system during reversal of machinery;

(iv) any other advanced mechanism like rear vision system etc.
4.3 Every shovel shall be so designed as to afford the operator clear and uninterrupted vision all around.

4.4  Operators cabin of every HEMM shall be well designed and substantially built so as to ensure adequate
protection to the operator against heat, dust, noise etc., and at the same time provide adequate safety to the
operator in the event of overturning of heavy earth moving machinery. A seat belt & seat belt reminder for the
operator shall also be provided.

4.5 The code of instructions furnished by the manufacturers in the matter of maintenance of various
machinery and vehicles and preventive maintenance schedules for each type of machinery and vehicle shall
be strictly followed.

4.6  Every machine shall be allocated at least one day in every week for maintenance. Before the machine
is sent out for work after maintenance, it shall be thoroughly inspected by the engineer, mechanical foreman
or other competent person authorized by the Manager in writing, who shall satisfy himself that the machine is
mechanically sound and in efficient working order.

4.7  Areport of every inspection made under clause (4.6) shall be recorded in a bound paged book kept for
the purpose and shall be signed and dated by the person making the inspection and countersigned by the
engineer.

4.8 Every machine in use shall be thoroughly inspected once at least in every 24 hours by a competent
person duly authorized by the Manager of the mine.

4.9 If the engineer, mechanical foreman or other competent person making inspection, notices any defect
in any machinery the said machinery shall not be used until the defect has been remedied.

4.10 Any defect in a machinery reported by its operator shall be promptly attended to.
4.11  Any machine found to be in an unsafe operating condition shall be tagged at the operator's position
"OUT OF SERVICE, DO NOT USE" and its use shall be prohibited until the unsafe condition has been

corrected

4.12  All repair to machinery shall be done at a location, which will provide a safe place for the persons
engaged on repairs

4.13 Except for testing, trial, or adjustment, which must necessarily be done while the machine is in motion,
every machine shall be shut down and positive means taken to prevent its operation while any repair or
manual lubrication is being done.

4.14  Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists,
jacks shall be substantially blocked or cribbed before men are permitted to work underneath or between such
machinery, equipment or part thereof.

4.15 Power shall be disconnected when repairs are made to any electrical machinery.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Sent?q=LFBTWJV4.JqHzAqlhgSruzA%3d%3d 6/17
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4.16 While inflating tyres of transport vehicles, suitable protective cages shall be used. Tyres shall never be
inflated by standing/sitting either in the front or on the top of the same.

@4.17  Only such fitters or mechanics, who possesses driving license under Motor Vehicles Act, 1988,
wherever applicable, shall be authorized by the Manager to test-run the HEMM.

4.18 The brakes of all tippers / dumpers and other transport machinery shall be tested at least once in every
fortnight by a competent person duly authorized by the manager of the mine in manner detailed below:

Service Brake Test: The Service brake shall be tested with the tippers are fully loaded condition on a
specified gradient and speed. It shall stop within a specified distance by the manufacturer of the vehicle when
the service brake is applied.

Parking Brake Test: The parking brake shall be capable of holding the tippers are when fully loaded and
placed on maximum gradient of roadway which is permitted, for a period of at least ten minutes.

However DGMS Circular No.7 of 1997 & 8 of 1982, Circular No. 04 of 2012 regarding testing of brakes and
steering of Dumper/tipper and Circular No.03 of 2014, DGMS (Tech.) Circular.04 of 2012 in respect of
Testing of brakes and Steering, DGMS (Tech.) Circular (MAMID) 03 of 2014 and other circulars/Instructions
issued from time to time for the safe operating procedure shall strictly comply

4.19 A record of all such test shall be maintained in a bound paged book kept for the purpose and shall be

signed by the competent person carrying out the test and countersigned by the engineer and manager of the
mine.

4.20  Every dumper/tipper shall be provided with automatically operating audio-visual reversing alarm,
which shall always be kept in working order.

421  No person shall be permitted to work on the chassis of tipper / dumper with the body in a raised
position until the tipper / dumper body has been securely blocked position. The mechanical hoist mechanism
alone shall not be depended upon to hold the body of the tipper / dumper in raised position.

422 All HEMM shall be equipped with suitable portable fire extinguisher(s) in addition to automatically
operated fire detection and suppression device or System.

4.23  Hydraulic hoses, electric wires, sleeves and conduits (where cable/wire is passed) of fire-resistant
quality shall be provided in all HEMM.

424  No tractor-trailer combination shall be allowed on haul roads. (Where inevitable, only four wheel
trailers with separate brakes of their own shall be used).

5.0 In addition to General requirement mentioned above, the following safety devices /
features specific to machines shall be provided:

5.1  (A) Indumper:

(a)  Mechanical steering locking to prevent untoward movement of steering wheel and tyre during
work persons working below the cabin while engine is running.

(b) Mechanical type device to protect operator in case of head to tail collision of dumpers.
(c) Limiting speed device to limit the speed as per working conditions.

(d) Propeller shaft guard.

(e) Proximity warning device

(f) Dump body raised position indicator with warning.
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(g) Retarder system in addition to service, parking and dump brakes.
(h) Rock ejectors for tandem tyres.
(i) Body raised position mechanical locking arrangement @
() Engine cut off arrangement / battery cut-off switch on front lower portion of the dumper.
(k) Warning system for operator fatigue
(I) Load indicator.
(m) Rear vision camera
(n) Exhaust brake
(B) In Tippers:
(a) Cabin guard extension / canopy fully covering operator's cabin.
(b) Exhaust/retard brake.
(c) Propeller shaft guard
(d) Limiting speed device
(f) Dump Body raised position indicator with Warning.
(h) Dump body stabilizers.
(i) Proximity warning device.
(J) Auto dipping System
(k) Load Indicator.
(1) Rear vision camera
(m) Warning system for Operator Fatigue
(C) Hydraulic Excavators:
(a) All functions cut off switch
(b) Swing Motor Brake and Swing lock
(c) Parking Brake.
(d) Vent valve on top of hydraulic tank (should be able to be removed without any tool).
(e) Provision for Limiting of hydraulic cylinders-Stoppers.
(f) Battery cut off switch outside cabin
(g) Two-way communication system other than mobile phone in Operator’s Cabin.

(D)  Rope Shovels & Draglines (where applicable)
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(a) All functions, such as Crowd, Hoist, Swing, Propel and Drag shall be provided with 'ON' type
brake so as to automatically apply the brake in case of Electrical power failure.

@] (b) Travel limit switches for crowd, hoist and Drag functions as applicable.
(c) Limit switch for boom movement.
(d) Two-way communication system other than mobile phone in Operator's Cabin
(e) Boom crack monitoring system in Draglines.
(E) DRILLS:

(a) Dust prevention or suppression system provided in the Drills shall confirm to DGMS circular no.
DGMS(S&T)/ circular (Approval) No 1, dated 10.03.2017.

(b) Emergency 'Stop' push button in
(1) Operator's cabin
(i) Main frame.
(ii1) Propeller pendent
(iv) Rear end
(¢) Over Temperature protection devices, in motor winding and other related parts.
(d) Explosive vent in transformer.
(e) Interlock between propel and drilling operations.
(f) High air discharge temperature trip switch
(g) Low lube oil pressure cut off switch (engine and compressor)
(h) Oil stop valve (electric solenoid valve in compressor lubrication line)
(1)  No bump circuit
() Tower lock.
(k)  Propel joystick-spring loaded type to return to neutral (dead man safety)
() Lock check valves for preventing creeping in drill
(m) Unloader valve
(n) Stabilizers
(o) Breakout wrench

6.0 DAILY EXAMINATION OF HEMM:

6.1 At the commencement of every shift / relay, the Engineer or Mechanic or Foreman or other authorized

competent persons herein after called "competent person" shall personally inspect and test every HEMM
paying special attention to the following details:

htlps:Happrcva[-permission-dgms‘gov,ianermissionExemptionReIaxationiPEREmaiiCorrespondenceFSent?q=LFBTWJV4JqHquI hqSruzA%3d%3d 97




2/6/23, 11:46 AM Email

6.1.1 That the brakes and the horn or other warning devices are in working & is required to work after day
light hours. i

6.1.2 Competent person shall not permit the HEMM to be taken out for work nor shall drive the urss it is
satisfied mechanically sound and in efficient working order.

6.1.3 Competent person shall also maintain a record of every inspection in a bound paged book kept for the
purpose. Every entry in the book shall be signed and dated by the person making the inspection.

7.0 Operation of heavy earth moving machinery.
7.1 No person other than the operator so authorized in writing by the Manager shall operate the
machinery.

7.2 Operator of each HEMM shall be selected from amongst persons possessing requisite qualifications.
The selection process shall comprise a test to check operating skill, aptitude, health and oral examination of
the candidate by a competent selection committee. The selected person shall be trained and their competency
shall be evaluated by a board constituted by the mining company.

7.3 All operators of HEMM shall undergo regular checks to test their operating skill, knowledge and health
once in every five years.

7.4  The Manager of the mine shall frame a Standard Operating Procedure (SOP) / Code of Practice (COP)
for safe operation of heavy earth moving machinery and ensure its compliance.

7.5  To prevent unauthorized operating, a system shall be evolved whereby the ignition key and / or cabin
key always remain with the driver/operator or with specifically designated competent person

7.6  As far as possible, loaded tippers / dumpers shall not be reversed on gradients.

1 While reversing a tippers / dumpers at dump yard/stopping point suitable mechanism like stop
blocks/earthen bund etc. shall be provided to prevent / tippers / dumpers from approaching towards edge of
dump.

7.8 "The Code of Traffic Rules" shall be framed by the Mines Manager for the movement of all tippers and
dumpers and shall be prominently displayed in Multi language or the language understood by persons
employed at the relevant places as decided by Mines Manager in the opencast workings of the mine and shall
strictly complied with:

7.9 When not in use every tippers / dumpers or other transport machinery shall be moved to and parked at
proper parking places.

7.10 No shovel or excavator shall be operated in a position where any part of the machine, suspended loads
or lines are brought closer than three meters to exposed high voltage lines, unless the current has been cut
off and the line de-energized. A notice of this requirement shall be posted at the operator's control panel.

7.11  Electrical cables, if any shall be laid in such a manner that they are not endangered either by falling
rocks or by mobile equipment.

7.12  If more than one stripping machine is in use in any area, either on the same bench or on
different benches the machines shall be so spaced that there is no danger of accident from flying or falling
objects etc. from one machine to the other.

7.13 No unauthorized person shall be permitted to enter or remain in any dumping yard or turning points.
7.14  While HEMM is being loaded / unloaded on a gradient, the same shall be secured on a stationary

position by parking brake and any other suitable mechanism.
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8.0  Duties of operators of Heavy earth moving machineries, excluding tippers, and dumper.

8.1 At gate the license of the drivers shall also be checked for eliminating the possibility of unlicensed

i @ persons driving the vehicle. In order to check the entry of such vehicle in the mine premises, prOpt_arly manned
check gate shall be provided at the mine entrance where the record of entry & exit of each vehicle shall be
maintained. At the commencement of every shift / relay, the operator shall personally inspect and test the
machine and protective devices, as stipulated in this respect by the engineer in consulatation with the
Manager and manufacturer/supplier.Before the pass is issued the mine engineer/competent person shall check
the roadworthiness of such vehicle. Tippers / Dumper and other HEMM, not belonging to management shall
not be allowed in the mine premises without a valid pass issued by the competent authority of the mine.

8.2 Maintain a record of every inspection made under clause (8.1) in a bound paged book kept for the
purpose and shall sign every entry made therin:

8.3 Operator shall not take out the machine for work nor shall work the machine unless satisfied that
machine's are mechanically sound in efficient working order.

8.4 The operator shall not operate the machine when persons are in such proximity as to be endangered.

8.5 Operator shall not swing the bucket of a shovel over the passing haulage units or over the cabin of
units being loaded.

8.6  lower the bucket to ground, switch- off the power supply to the machine or stop the prime mover and
lock the cabin door before leaving the machine

8.7  The operator shall not allow any unauthorized person to ride on the machine.

8.8 It is required to strictly adhere to the codes of practices and safe operating procedures while operating
the machinery.

8.9 It is required to enter the condition of the machine at the end of his shift in the register or book
maintained under the clause (8.2) for necessary information of his successor.

9.0 DUTIES OF TIPPERS / DUMPER OPERATORS:

2.1 At the commencement of every shift / relay, the operator shall personally inspect and test the machine

and protective devices, as stipulated in this respect by the engineer in consultation with the Manager and
manufacturer/supplier.

9.2 Maintain a record of every inspection made under clause (9.1) in a bound paged book kept for the
purpose and shall sign every entry made therein:

9.3 Operator shall not take out the machine for work nor shall operate the machine unless it is satisfied that
it is mechanically sound and in efficient working order.

9.4.  Operator shall not drive too fast, shall avoid distraction, and shall drive defensively. There shall not
any attempt to overtake another machine unless operator can see clearly far enough ahead to be sure that can
pass it safely giving an audio warning signal before overtaking.

9.5 When approaching stripping equipment, the operator of the tippers / dumpers shall sound the audio-

visual warning signal and shall not attempt to pass the stripping equipment until driver has received a proper
audio-visual signal in reply.

9.6 Before crossing a road or railway line, operator shall reduce the speed, look in both directions along
the road or railway line, and shall proceed across the road or line only if it is safe to do so.

9 The operator shall sound the audible warning signal before while approaching 'blind' corners or any
other points from where persons may walk in front unexpectedly.
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9.8 ‘ The operator shall not operate the tipper / dumper in reverse unless an adequate clear view of the area
behind the machine. :

9.9  Operator shall give an audio-visual warning signal before reversing a tipper / dumper. &

9.10 The operator shall be sure of clearance before driving through tunnels, archways, plants, structures etc.
9.11 The operator shall see that the machine is not overloaded and that the material is not loaded in a tipper /
dumper so as to project horizontally beyond the sides of its body and that any material projecting beyond the
front or rear is indicated by a red flag during day and a red light after day light hours.

9.12  The operator shall not allow any unauthorized persons to ride on the machine.

9.13 As far as possible loaded tippers or dumper shall not be reversed on gradient.

9.14  Strictly adhere to the traffic rules and safe operating procedures while operating the machinery.

9.15 Enter the condition of the machine at the end of his shift in the register or book maintained under the
clause (9.2) for necessary information of his successor.

9.2 Duties of Drill Operators

9.2.1 At the beginning of the shift / relay, the drill operator shall examine the drilling equipment and satisfy

himself that —

a. Crown blocks are mounted securely

b. Where compressed air drills are used, all hose's connections are in order
G the drill equipment is in safe working condition

9.2.2 The drill operator shall ensure that-
a. Persons keep clear of augur and drill stem while the drill is in motion

b. Persons do not work or stand under suspended tools, when tools are removed from the holes, these shall
be lowered on the platform.

c. All finished drill holes are properly plugged so as to avoid possible leg injuries to any one accidentally
stepping in to the holes.

10.0 ADDITIONAL DUTIES ENGINEER IN CHARGE OF HEMM IN OPENCAST WORKINGS:

10.1 During each shift / relay the HEMM and vehicles at work shall be placed under the charge of qualified
and experienced Engineer for inspection, examination, safe operations and maintenance of the HEMM.
During the shift / relay the competent shall;

(a) inspect, examine machines, equipment's satisf himself that they are in sound and safe working order;
(b) not allow any machine and vehicles to be used, if it is found defective;

(¢) ensure that HEMM used is in a safe and efficient order;

(d) ensure that each operation, activity is carried on in safe and efficient manner.

11.0 SPOIL BANKS:

11.1 The spoil bank shall be designed and maintained scientifically.
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11.2  The toe of the spoil bank shall not approach Railway or other public works, public road or builcliing or
other permanent structures not belonging to the owner of the mine closer than a distance equal to twice the
vertical height of the spoil bank.

11.3 A suitable fence shall be provided between any railway or public works or road or building or structure
and the toe of an active spoil-bank so as to prevent unauthorized persons from approaching the spoil bank.

11.4  No person shall, or shall be permitted to approach the toe of an active spoil bank where it may be
endangered from material rolling down the face.

11.5 Any spoil bank exceeding 30 meters in height shall be benched so that no bench exceeds 30 meters in
height and general slope does not exceed 1 vertical to 1.5 horizontal.

11.6 Wherever space permits, every mine shall establish a system whereby loading and unloading operations
in the stock yard are not done simultaneously for elimination of risk element in the operations. In case
adequate space is not available, mine management shall organize suitable traffic regulations for eliminating
risk element in the operations.

11.7  Extraction of mineral by reclamation from dump or stock pile/yard shall be treated as working of
opencast benches with loose overburden and all the precautions in respect of working of opencast benches
with loose overburden shall be taken.

12.0 PRECATUIONS WHILE DRILLING:

12.1  The position of every shot - hole to be drilled shall be distinctly marked by the mine Foremen so as to
be readily seen by the drillers.

12.2° No person shall be permitted to remain within a radius of 20m or within 60m on the same bench where
charging of holes with explosives is being carried out.

13.0 TRANSPORT AND USE OF EXPLOSIVES:
13.1 Where explosives are transported in bulk, the following precautions shall be taken:

13.2 Transport of explosives from the magazine to the priming station or the site of blasting shall not be done
except in original wooden or cardboard packing cases. The quantity or explosive transported at one time to
the site of blasting shall not exceed the actual quantity required for use in one round of shots. Explosives shall

be transported to the site of blasting not more than 90 minutes before the commencement of charging of the
holes.

13.3 In accordance with D.G.'s Approval Circular No. 2 of 1986, No mechanically propelled vehicle shall be
used for the transport of explosives unless it has a valid license under Rule 61 of the Explosives 2008 and by
strictly following the conditions stipulated there with.

13.4 Every vehicle used for transportation of explosive shall be marked or placarded on both sides and ends
with the word 'Explosives' in white letters not less than 15 ¢cm high on a red background.

13.5 Every mechanically propelled vehicle transporting explosives shall be provided with not less than two
fire extinguishers (one of carbon tetrachloride type for petroleum fire and the other of carbon dioxide under
pressure type for electrical fire) suitably placed for convenient use.

13.6 The vehicle used for transport of explosives shall not be overloaded and in no case shall the explosive
cases be piled higher than the sides of its body.

13.7 Explosives and detonators shall not be transported in the same vehicle, at the same time.

13.8 No persons other than the authorized driver and the helper so authorized shall ride on a mechanically
propelled vehicle used for transport of explosives.
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13.9 Explosive Van / vehicle loaded with explosive shall not be left unattended.

13.10 Engine of a vehicle transporting explosives shall be stopped and the brakes set securely before it is
unloaded or left standing. ©

13.11 A vehicle transporting explosives shall not be driven at a speed exceeding 25 kilometers per hour.

13.12 A vehicle loaded with explosives shall not be taken into garage or repair shop and shall not be parked in
a congested place.

13.13 A vehicle transporting explosives shall not be re-fuelled except in emergencies and only when its engine
is stopped and other precautions taken to prevent accidents.

13.14 No trailer shall be attached to aExplosive Van /Vehicle transporting explosives.

13.15 Every vehicle used for the transport of explosives shall be carefully inspected once in every 24 hours by
a competent person to ensure that:

(a) fire extinguishers are filled and in place;

(b) the electric wiring is well-insulated and firmly secured,;

(c) the chassis, engine and body are clean and free from surplus oil and grease;
(d) the fuel tank and feed lines are not leaking; and

(e) lights, brakes and steering mechanism are in good working order.

13.16 Report of every inspection made under clause (13.15) shall be signed and dated by competent person
making an inspection.

13.17 All operations connected with transport of explosives shall be conducted under the personal supervision
of a person holding at leat Foreman Certificate of Comprtency in charge of blasting operations at the mine.

13.18 The blaster shall personally search every person engaged in the transport and use of explosives and
shall satisfy himself that no person so engaged has in possession any cigarette, 'biri' or other smoking
apparatus, or any match or any other apparatus of any kind capable of producing a light, flame or spark.

13.19 Supply, issue, use and return of explosive records shall be maintained with authentication.

13.20 As required under Regulation 160(4) of Metalliferous Mines Regulation, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firing shots, shall be appointed
to perform the duties of a blaster. No outside person shall perform the duties of the blaster and it shall be done
only by statutory person appointed at the mine.

14.0 CHARGING OF HOLES:

14.1  Explosives shall be delivered first to the hole farthest from the priming station, so as to avoid persons
walking among piles of explosives and charged holes.

142 Not more than one hole shall be charged at any one face at any one time.
14.3 All charging, stemming and connecting-up shall be done while standing on solid, that is to stay, on the
side of holes away from the quarry face.Blasting parameters of each blast with a sketch showing the drilling

pattern and the holes charged shall be maintained in the register kept for the purpose for each blast.

14.4 Burden and spacing shall be suitably adjusted to ensure proper fragmentation, effective utilization of
explosive energy and throw of debris/ore do not exceed 10m.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Sent?q=LFBTWJV4JqHzAqlhqSruzA%3d%3d 14/17




2/6/23, 11:46 AM Email

14.5 No person shall be permitted to remain within a radius of 60 m where charging of holes with
explosives is being carried out.

: ) 14.6  Use of Cellular phones and two-way transmitters while handling the explosives including prepari‘ng
and charging of the same and in fuel filling stations is forbidden and shall be ensured. The provisions vide
No.DGMS(Tech) Circular No.2 of 2005 dated 27.1.2005 , Circular 70/1966, Circular 25/1974 shall strictly
complied.

15.0 PRECAUTIONS DURING FIRING:

15.1  Shots shall not be fired except during hours of day-light. All holes charged on any one day shall be
fired on the same day.

15.2  As far as practicable, shot firing shall be carried out either between shift / relays or during the rest
interval, or at the end of work for the day.

15.3 Only moistened sand / aggregate of suitable size shall be used as stemming material.

15.4 Faces shall be maintained free from loose stones, pebbles. Vertical (or near vertical) free face shall not
be blocked.

15.5  Precautions with regards to taking shelter etc as laid down in Regulation 164 of the Metalliferous
Mines Regulations, 1961 shall be complied with to ensure that there is no danger to life and property (Whether
or not belonging to the owner) due to this operation.

15.6 Notwithstanding what is contained in Regulation 164 of the Metalliferous Mines Regulations,1961, no
person other than blaster and blaster's assistants, if any, shall be permitted to remain within a radius of 20

meters in general or within 60 metrs on the same bench while charging of holes with explosives is being
carried out.

15.7  Notwithstanding anything contained in the Metalliferous Mines Regulations,1961, the preparation of
charges and the charging and stemming of holes shall be carried out under the personal supervision of a Mine
Foreman who shall fire the shots himself/Mining Mate/Blaster/Competent person appointed by the owner.

15.8 During the approach and progress of an electric storm, the following precautions shall be taken:

(a) no explosive, particularly detonators, shall be handled;

(b) if charging operations have been commenced, the work shall be discontinued until the storm has
passed;

(c) ifthe blast is to be fired electrically, all exposed wires shall be coiled up and if possible placed in
the mouth of the holes, or kept covered by something other than a metal plate/ conductive material;

(d) all wires shall be removed from contact with the steel rails or a haulage track so as to prevent the
charge being exploded prematurely by a local strike of the lightening.

139 The danger zone shall be distinctly demarcated (by means of red flags properly arranged and
supported) before charging of holes is to commence.

15.10  Before firing, a siren installed for the purpose shall be blown three times for one minute each at
intervals of one minute; and no shots shall be fired unless the blasting foreman with assistance of sufficient

number of persons appointed in writing by the Manager for the purpose has ensured that all persons have left
the danger zone or have taken adequate shelter.

15.11  No shot shall be fired when there is traffic on any road or railway track within the danger zone only.
The provisions vide No.DGMS(Tech) Circular No.2 of 2005 dated 27.1.2005 , Circular 70/1966, Circular
25/1974 shall strictly complied.
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15.12 The provisions vide No.DGMS(Tech) Circular No.8 of 1992 dated 27.1.2005 & Circular No.7 of 199?

shall strictly complied.
16.0  PRECAUTIONS AGAINST FIRE: i)

Arrangements for fighting fire shall be provided on all Heavy Earth Moving Machinery. Such
arrangements shall, if possible, operate automatically on appearance of fire.

17 PRECAUTIONS AGAINST WATER: No working shall be made in any mine vertically below: any
part of any river, canal, lake, tank or other surface reservoir and also any spot lying within horizontal distance
of 15m from either bank of river or canal or from the boundary of a lake, tank or other surface reservoir.
Mine Working shall be carried out only after, water shall be pumped out from Ramasandra Kere Water tank
which is adjacent to the quarry and it will be maintain always free from water, the top of the tank shall be
effectively fenced off to prevent inadvertent entry of parsons.

18.0 PRECAUTIONS AGAINST DUST:

Adequately arrangements to suppress dry dust by wetting shall be made. If during any operation of drilling,
loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more than 3 mg/m3) as
may be injurious to the health of persons, as also on roads and benches where and dumpers operate. Dust Survey
shall be done as laid down in Regulation 124 of the M.M.R., 1961.

19.0 PROTECTION OF WORKERS AGAINST NOISE AND VIBRATION IN THE WORKING
ENVIRONMENT:

Suitable steps shall be taken by all appropriate means to reduce the exposures of workers to any excessive noise
and vibration. In this connection, the requirements of DGMS (Tech.) circular No's 18 of 1975 & § of 1990 shall be
strictly complied with.

20.0 PROTECTIVE EQUIPMENTS:

Every person working in the opencast workings including workshops, other surface installations, yards etc.
shall be provided with and shall use protective foot-wear and helmets of a type approved by the Chief Inspector and
such other protective equipment's as may be prescribed from time to time by the Chief Inspector or the Regional
Inspector in accordance with the provisions of Regulation 182,182A & 182B respectively.

21.0 MISCELLANEOUS:

21.1 In the event of any change in the circumstances connected with the use of HEMM which is likely to
endanger the life of workmen employed in the mine, operation for which these conditions have been imposed
shall be stopped forthwith and intimation thereof sent to this Directorate. The said mining operation shall not
be resumed without an express and fresh authority to that effect in writing from this Directorate.

21.2 If anything is found to be concealed, as required under the applicable statute, in the contents of this
documents and the proposal for rectifications has not been made, the approval shall be deemed to have
been withdrawn with immediate effect.

21.3 These governing conditions may be amended or withdrawn at any time if considered necessary in the
interest of safety.

21.4 Any additions, alterations or modifications to the installations, if found necessary in the interest of safety,
by the inspecting officer during the inspection at a later date shall be carried out without any further delay.

21.5 These governing conditions are being issued specifically under regulations mentioned above and without
prejudice to any other provision of law, which may be or may become applicable at any time.

21.6 This permission is valid for a period of 05 (FIVE) years from the date of issue of the letter.
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21.7 At least three months before the expiry of this permission, the management shall apply for
extension/revalidation of the permission.

: O 21.8 The Owner, Agent and Manager shall ensure that the aforesaid conditions are made known to all
concerned. They shall also ensure that every such person has fully understood the same and complies with
them.

21.9 A hard copy of this permission shall always be kept at the office of the Mines Manager of the mine for
compliance.

Your Faithfully

-

el

URALIDHAR BIDARI (DIRECTOR - BENGALURU REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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LATTE DATEI
Govl. of India
=ror el TSEOrEe SESRHTorST
Ninistry of Labour & Employment
RRITSE TELTEAT FTETIHr2 errersr
Directorate-General of Mines Safety

NO: 519957|SZ|Bengaluru Region|Perm|2022|236796 Date: 30/03/2022

UN&/ From,
G Y&l &P/ The Director of Mines Safety,
S7eL® &3, dTP/Bengaluru Region,Bengaluru.

To,

Shri Ravi Shankar GN.,

Manager: Owner, Millennium Building Stone Quarry-1 (ML:-922) & Millennium Building Stone Quarry-2 (ML:-928) No.482,
In Sy no 199 Devarayasamudra, Mulbagal Taluk, Kolar District, Karnataka.

fa8%.. Permission for authorization under Regulation 34(4) of the Metalliferous Mines Regulations, 1961 in favour of Shri Ravi Shankar
G.N., holder of Manager’s Second Class Certificate of Competency (Un-Restricted) to work as Manager of More than one mine at
Millennium Building Stone Quarry-1 (ML:-922) of Shri S.Kumar for an extent of 4,00 Acre in Sy no 199 Devarayasamudra, Mulbagal Taluk,
Kolar District, Karnataka, Mine code: 519957, LIN:2-2933-0302-8 and Millennium Building Stone Quarry-2 (ML:-928) of Shri T.V. Srinivas,
for an extent 0f 2.20 Acres in Sy no 199 Devarayasamudra, Mulbagal Taluk, Kolar District, Karnataka, Mine code:5110064: LIN:2-0854-
8363-6- thereof. -

TEIEH/Sir,

Please refer to your Online application ID No.236796 dated 01.02.2022 of Millennium Building Stone Quarry-1
(ML:-922) of Shri S.Kumar & Online application ID No.236795 dated 31.01.2022 of and Millennium Building Stone Quarry-2
(ML:-928) of Shri T.V. Srinivasan the above Subject. ;

In view of what has been stated in your application, I, in exercise of the powers conferred on the Chief Inspector of Mines under the
Provisions of under Regulation 34(4) & (6) of the Metalliferous Mines Regulations, 1961 and by. virtue of the authorization granted to me by
.the Chief Inspector of Mines (also designated as Director General of Mines Safety) under Section 6(1) of the Mines Act, 1952, do hereby
authorize Shri Ravi Shankar G.N., holder of Manager’s Second Class Certificate of Competency (Un-Restricted) SMU.No.1681 dated
25/02/2006 has sought authorization to work as Manager of More than one mine at Millennium Building Stone Quarry-1 (ML:-922) of Shri
S Kumar for an extent of 4.00 Acre in Sy no 199 Devarayasamudra, Mulbagal Taluk, Kolar District, Karnataka, Mine code:519957, LIN:2-
2933-0302-8 and Millennium Building Stone Quarry-2 (ML:-928) of Shri T.V. Srinivas, for an extent of 2.20 Acres in Sy no 199
Devarayasamudra, Mulbagal Taluk, Kolar District, Karnataka, Mine code:5110064; LIN:2-0854-8363-6 for a period of one year from the
date of issue of this letter or validity of statutory certificate, whichever is earlier, subject to strict compliance of conditions mentioned below:

Hall not take up any appointment in any capacity whatsoever in another mine and he shall ensure daily personal supervision

#'by Officials at respective mines.

ers shall ensure that the manager is provided with a suitable mode of conveyance to ensure effective control and supervision at
1 the mines. .

lq? 'he manager shall not allow any person for employment in the mine unless such persons has been imparted initial/ periodic vocational

training as required under Rule 6 to 9 and on-the-job training(s) as required under Rule 12 to 15 of the Mines Vocational Training
/" Rules, 1966.
/ 4. Adequate number of Supervisors is appointed in each working shift to assist the manager. The manager shall ensure that writing of
. ily reports in the prescribed proforma made in a bound paged register by all the supervisors appointed at the mine. Every report shall
"Pe signed and dated with the name. The manager shall countersign every register every day with date and also write a detailed
manager s dairy with his name, signature and date of signature.
eeoq 5. No deep hole drilling & blasting shall be conducted in the mines.
6. Heavy Earth Moving Machinery shall not be deployed without obtaining permission under Regulation 106(2)(b) of the Metalliferous
Mines Regulations, 1961.[If deep hole blasting permission is granted, the explosives quantity may be increased to not more than 500
kg and the number of shots may be as per the study made by the manager as per Reg. 160(5)] !
7. No underground workings shall be made.
8. The total amount of explosives used per day for both the mines shall not exceed 75 kg, and not more than 50 shots shall be made in a
day with electric detonators.
9. The average daily employment of persons at the mine shall not exceed 50 in all.
10. As required under Regulation 160(4) of the Metalliferous Mines Regulation, 1961, no person whose wages/payment depend on the
amount of mineral, rock or debris obtained by firing shots, shall be appointed to perform the duties of a blaster. No person engaged by
a contractor or Magazine license holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of Blaster or
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higher Certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of the mine. Thus holder of fq _
Shot-firer Certificate issued by the Petroleum and Explosives Safety Organization (PESO) also cannot conduct Blasting operations ina %
mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name, designation in a bound paged Register kept i

for the purpose in the prescribed proforma and it shall be signed with date of signature. If the duties of Blaster are performed by ‘ ’ %

Mining Mate or Foreman he shall also maintain his respective daily report in addition to blaster’s daily report.

—

- Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically designed drill machine to

prevent dreaded disease silicosis. The jack-hammer drill machines shall be ergonomically designed to minimize harm from

vibration and noise.

12. Airborne dust survey as provided in Regulation 124(3)(a) of the Metalliferous Mines Regulations, 196 Ishall be done to ascertain the
concentration of respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.

13. No mining operations shall be conducted beyond day light hours.

14. Above permission shall stand cancelled as soon as the person, to whom it is being granted, leaves the services of the mine under

reference. However, the manager shall not vacate his office without
before the day on which he wishes to vacate bis office. A copy.of th
Bengalury Region.

giving due noti

NOLIC (Atil LK JOIMTLIEC) L0 LI

ce in writing to the owner or agent at least 30 days

irector of Mines Safety.

15. On or before the 01 day of February in every year, Owner/Ageny/Manager shall submit Annual Return in respect of the preceeding

calendar year ONLINE through Shram Suvidha portal hitps://shramsuvidha,gov.in.

16. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation shall be submitted ONLINE

through website-dgms.gov.in.

17. The provisions of Regulation 164(1-A) (c) and 164( 1-B) (a)of the Metalliferous Mines Regulations, 1961 shall be strictly complied

with.

18. Where by reason of absence or for any other reason, the manager is unable to exercise daily personal, supervision, a person holding a
valid Second Class Manager’s Certificate shall be authorized as substitute to act as Manager of the mine in compliance with Regulation
34(7) (a) (1) and if no such qualified person is available, the mine workings should be kept suspended during such absence of the
Manager. Attention is drawn to Regulation 34(7) (a) and (b) of the Metalliferous Mines Regulations, 196 lin respect of the period of

authorization permitted, intimation of authorization to Director General of Mines Safety, D
Bengaluru Region.

A1

19. The above authorization shall stand cancelled as soon as the personrto whom it is being granted leaves the service at the mine under

reference.

20. Intimation about the termination of manager as a result of his Transfer/Termination of Service/ Resignation shall also be submitted in

Form [ of the First Schedule immediately.
21. No Ore dressing /hand!ing/processing plant is attached with the mine.

22. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in the aforesaid Regulation.
23. If at any time any one of the conditions, subject to which this authorization has been granted, is violated or not complied with, this

authorization shall be deemed to have revoked with immediate effect.

24. In the event of any change in the circumstances connected with this authorization, intimation thereof shall be sent to this Directorate.
25. This authorization is being granted without prejudice to any other statutory provisions, which may be or may become applicable at any

time.

26. This authorization may be amended, modified or withdrawn at any time if considered necessary in the interest of safety.
27. Please note that this authorization is not likely to be renewed unless the manager’s certificate is revalidated.
28. A hard copy of this permission shall be kept at the manager office for reference and strict compliance.

'Your Faithfully

e

IMURALIDHAR BIDARI (DIRECTOR - BENGALURU REGION)

[ THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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————  Consent For Operation
= (CEO-Air,Water)

N

80“‘"""-* Alo. (;_9

Kurnataka State Pollution Control Board
Zonal Office : Bangalore East,

Nisarga Bhavan, 3rd Floor,Tth D Cross, ShivanagarBangalore-560010
Tele : 0B0-23128859

Industry Colour

Indusiry Scale: SMALL
ORANGE

(This document contains  § pages including annexure & excluding additional conditions)

Combined Consent Order No:  AW-314779 PCB ID: 63993 Date: 13/09/2019

Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) Act

+ 1974 and emission under Air (Prevention and Control of Pollution)Act , 1981

Ref. 1. Application filed by the industry / organization on 12/09/2019

2.Inspection of the Industry/organization/oy RO, an 12/09/2019

Consent Is hereby granted under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 { herein
referred to as the Water Act) & Section 21 of Air {(Prevention & Control of Pollution) Act, 1981, ( here in referred to as
the Air Act) and the Rules and Orders made there under and subject to the terms and conditions as detailed in the
Schedule Annexed to this order.

The Occupier is authorized to operate /carryout industry/activity & to make discharge of the effluents & emissions
confirming to the stipulated standards from the premises mentioned below:

Location:

Name of the Industry: G.V.V. Stone Crusher

Address: Sy. No. 758, Devarayasamudra (V), Avani (H), Mutbagal Tq, Kolar Districl.
Industrial Area: Not In LA, Devarayasamudra ,
Taluk: Mulbagal, District: Kolar

Discharge of effluents under the Water Act:

|Sr | Water Code | WCKLD) | WWG(KLD) |
1
3

Remark |

[ Domestic Purpase | 0800 | 0600 |Sepic Tank & soakpin |
Others | 2000 0000 [ Gardening and Spnnkling |
¥ | purpose |

Discharge of Air emissions under the Air Act from the following stacks ete,

SL No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and ils specification, type of fuel, rate of
emissions, constituents to be controlled in emissions elc. are detailed in Annexure-l.

The consent for operation is granted considering the
following activities/Products;

~ Product Name

| Applied Qty/Month | Unit |
o e SO0, 0000 BORE=il . =
20000 0000 MT

0111012019 1% 09/01/2024

i o NI
| 2 Istone aggregates

This consent is valid for the period from
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Mﬂﬂﬂﬂﬁﬂw (CFE EEE}‘- IZarnataka State Pollution Control BI.I‘.‘II‘[]
= Zonal Office ; Bangalore Last,
Nisarga Bhavan, 3rd Floor,7th D Cross,

PCB ID:
) FHbBU ShivanagarBangalore-560010

| ; Consent No. CTE-311782 Valid Tele : 080-23228859
; upto: 30/09/2023

Industry Colour;

ORANGE
(This document contains 5 poages ineludiprannex e & exchiding additional conditions)
Consent Order No: CTE-311782 [ 56 i Date: 28/03/2019
g [o o7
To, i r T

The Occupier,
Millennium Crusher

Devarayasamudra Village,
Avani Hobli, Mulbagal Taluk,
Kolar District.

Sir,
Sub: Consent for Expansion of the unit in the Existing premises under Water (Prevention & Control of Pollution)
Act,1974 & Air (Prevention & Control of Pollution) Act, 1981

Ref 1.CFE expansion application submitted by the organization on 21/03/2019

2.Inspection of the project site by Regional Officer on 21/03/2019

With reference to the above, it is to be informed that, the Board hereby accordsConsent for Expansion of the unitin
the existing premises under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject to the following conditions,

Name of the Industry: Millennium Crusher
Address: Sy. No. 790,, Devarayasamudra Village, Avani Hobli, Mulbagal Tq, Kolar (D)
Industrial Area: Not In LA, Devarayasamudra,
Taluk: Mulbagal, District: Kolar
1. The Consent for Expansion is granted considering the following activitics:
Sr "Product Name CFL Qty CIro Qty Applied Units Existing/Proposed
: ; Qty/Munth |
] _|m-sand 31000.0000]  0.000 - M.T 31000.0000] M.T| Proposed |
2 _|stone agprepates 9000.0000{ 0.000 - M.T 9000.0000| M.T| Existing |
3 [stone aggregates 11000.0000{ 11000.0000 - n{mo,oooo\ {\-‘LTl Proposed
M.T
2. This consent for establishment is valid up to %@9!%023 from the date of issue.

i. ?}:e app]%cant shall not gndcrmkc further expansion/diversification without the prior consent of the Board.
: e applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the

law,
I. WATER CONSUMPTION:
1. The source of water shall be from Own Borewell and total water consumption shall be as below.
Page-1
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Pollution Control Boa rd

= ; Karnataka State
Zonal Office : Rangalore East,
3rd FloorJth D Cross,

{CEE-EXP)
PCE-D = BR Nisarga Bhavan,
pnsent For | laniish pand ShlvanagarBangnlnre-SGl!(lii’!
i ' i . Tele : 080- . :
Karnataka State Pollution Control Board

=] .
0. CTE-3117¢4 )
1D~ 76556 : Zonal Office : Bangalore East,
Nisarga Bhavan, 3rd Floor,7th D Cross, -

Consent No, CTE-31
. -311762 V. i
upto: 3010912023 alid Sh|vnnagﬂ}rfinngnlare—SG{]ﬂl0
20 i ‘ele 1 080-23228859

/| Industry Colour;
ThiQBANEE contains
HAZARDOUS AND OTHER WASTES (]\rlANAGENIENT

;.h P& 28i6containg g
s b lTlil-!C}i_.iIlCJu{ﬁlle_l
| | it Y 3 [ i
c 1L oUdait

Please note thatthis isonlw : -
1. TJ:@P%&%} {s‘ﬂ ithis il ebain faetbargRion, KPS .
a t‘ld‘lﬁ ﬁﬂ‘i’rwﬁstﬂ]ﬂm&ﬁh% t;[%u{ggml Hﬁ?l-fﬂb obtain

5 pages including annextur

& TRANSBOUNDRY MOVEMENT)

MEVe i M syR0 16pandermah, Wi
a7 c any. . .
atid &F@]HWU&WQHM%, ar_production. For  this

T;EI‘ b oy
JOSC, Seharsle o
agplgfor au LYo At ofthehs emepral (REGR )
Saliof AN EBHpyawithsoiitditieuise sciiarge of liguid efMuent and issi :
Wﬁﬁﬁnssmnmg f'o%ul ;n'ndnclii(fi‘;‘ﬁl:é :}]‘;;Hrhc application for conqlrin!h}ilir:‘r:s:::nrﬁ I{O ?51: Tr kg it
: . a5 ade 45 days in advance

v1. NOTSEBOLYUGNEONTRRAS: be ncknowledged,

o that the ambient noise levels within its
70 dB(A) Leq during night time as speci

"I 1. The industry shall ensur premises will not exceed the limits i.e 75 dB(A)
! fied in the Environment (Protection) Rules.

Leq during day time and

VIL GENERAL CONDITIONS:  (Copsent Fepyaiid e
so as not 1o cause any damage {0 environment,

i Em_i_.n?ﬁt  shall transpon and store the raw materials in a manner \
life an pré}@rw,el'ﬂe&iﬂiicant shall be solely responsible-foraay damages to environment.
NOTE: :
: ﬂie industry shall not commission the proposed plant for trial or re
olatiowicentsi are installed as specified in this Consent Order,
Tb mm@ﬁﬁmcnimncd above Erc not applicable
ment plant and control equipments are completed and commissioned
of the factory and erection of machineries.

gular production unless necessary

(28]

The industry shall ensurc that the treat

simultaneously along with construction
) change the products or

rials or manufacturing process, (b
lace/alter the water or air

4. S'Eliélndustry shall not change or alter (a) raw mate
X &8 (c) the quality, quantity or rate of discharge/emissions and (d) install/rep
?ollLHtio control equipments without the prior approval of the Board.
. The Regional Officer, Kolar
for Information
eseen act or event resulting in release of

The industry shall immediatcly report to the Board of anyrdaideaseapynior
lid wastes etc. irBetoass of the standards stipulated. And the industry shall

5
disc ° effluents Or emissions or O
immeg g s g a@ﬁ%ﬁt‘ﬁh& corrective and preventive actions under intimation.
6. The industry is liable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing
case may be shall be liable to pay the entire cost of remediation or restoration

= mﬁh’}‘ §

in advance an amount equal to the cost
7. The Board reserves the right to review, impodA NMEX R Eeridition or conditions, revoke, change or alter the terms
and conditions,
8. This CFE does not give any right to the Party/Project Authority/Indust
that is necessary for sctting/operation of the plant.

9. The industry shall furnish point wise compliance to the conditions given under this consent for establi

ry to forego any other legal requirement
shment

within 30 days,
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nd'abi SSUhsplALIROT (o ) Septie Tank with Soak pit.No ov;rﬂnv;hi:ﬂr:cwc e
SO ik gl Sonk pit .‘ll::l“ ]ﬁ%‘&ﬁ’ﬁ 18,4440 &;,ﬂ.digg,&,rgﬂzf:s S

; ] i 5, stacks a

Porl@rolcylshﬁlllb@mrp‘sﬁ%hltfor all Chimneys, s

least eig
; distance cqual to at

B foral :
sampling“B%ib?elfI‘mem% (ﬁéfnlt iyt pes]pra ﬁh@l f“

LI urther, the
! L b i%ﬂﬁﬁﬂsléﬂm&ehmmq'?fﬁ%ﬁ%&mﬁince' “er
! .; = et Hihe g y rﬂm[&n
diameter downstream from an{ ﬁgjﬁb‘jimj{’g gf%! d%ﬁﬁlﬁ;@\;ﬂﬁ?;gpmssion. /
selected sglgi;}:t;f;lgi;b?:q%i’gﬁﬁ?’? ;a}w&fericaﬂ:hﬁu&;ﬁ}ﬁ”}:?}ﬁr gfﬂ’f{‘g.'(' Treatment Plant (STP) as A
rectilngulﬁf; ]%,-: e e SEndards specified iy A!frf whre-f &
Jactor Dremisey. 5 (Lcugﬂl x Wid 15

‘%&%&{%&mﬂbb}%ﬂ&t@ﬁnﬁ not n@:icv- LM tlaindards stipylated dersensitoniyuhdleamigides so that the
ey GfLﬂ!ll:l E?\:E: thlc;n llul.'ji(;rtﬁ %gl}all{{wb'b&!]ﬂﬂﬂi@l% -%nit?ﬁ#abgdgcci the standards with prior
S i mpling 2 [ t used for sam » 7
- m%ﬁdﬁwq;@iﬁ !‘{Plﬁ%i’ #ﬂl‘iﬂb’lt}ﬁcmﬂ%ﬂi :ﬂi}é?ﬁoﬁs.ﬁ e L itor the stack emission
parbol 4 AT energy 1 PTOVide harate flow moyer TS rEEsbaqumegny PRI, m%ﬁ@,ﬂ% with suitable
~ePanate cn':.ng mey ltalﬁlﬁﬂmm%g@(tﬁtgnﬁ}u grﬁfeﬁmorwhtlmﬁ
{

shall he wsed on lond Jor gardening/greenbelr

erang shy)

7 The apolicaiiae ot ; : fisbmaintain regul :

3: Aél Sﬁﬁtﬂ 'm} gcg;gfa[feirgﬁ%g _'“ﬂj‘iﬁﬂ%ﬁ"f&le Portho ¥ 4ts fskmaintain regular log-books:
from the ppyhol &Iglpiﬁ)%iﬂhmctfg[?wv

switch control an eneration of Domestic Waste water due to proposed expansion.
L. AIR POLLUTION
L.
sources tg he instal

CONTROL:

i RTINS el kPR aol
o o stack he gen s
as specified in Annexure-]J, KARNATAKA POLLUTION CONTROL BOARD
ge of emissions from the air pollution sources shall pass through the stacks/chimaneys
nnexure-II where from the Board sh

I all be free to colleet the samples at any time in
1 the provisions of the Act and Rules made there under,

2. The dischar
mentioned iy A
accordance wit]

3. The stacks shall have port holes and platforms

1 as per the guidelineg specified in Annexure-] to
facilitate monitoring of emissions,

4. The applicant shall u

pgradefnmdifyfrcplace the control cquipments if they are found inadequate to meet
thestandards stipulated.

Prior permission of the Board shall pe obtained for (he same,

IV.SOLID wASTE (OTHER THAN HAZARDOUS WASTL) DISPOSAL,;

1. The applicant shal] collect, treat and dispose off ul solid w

aste generated {ug const
and Garbage after construction if

wﬁné.
any in such manner so ps not 1o cause eny ﬁgﬂﬁﬁ\mr‘ n.

2. The details of solid waste generated from the expansion activity shall be py fullowsDigitally sig Gd
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.;Document No. 6

No.A7 Land SQL CR/52/2021.22

Office of the Deputy Conservator of Forests
Kolar Forest Division
Kolar- 563 101, dated 26.07.2021

To

Senior Geologist,

Mines and Geology Department
Kolar

Sir,

Sub: Nomination to the Committee Constituted under
The order of Hon’ble NGT in the matter of QA 85
Of 2021 (SZ)reg. _

Ref: 1. Hon’ble NGT(SZ)order dated 23.3.2021.

2. Your office letter No.MIN/NGR.QA.85 of 2021.
(SZ2)/2021-22 dated 2.7.2021.
3. This office even No. dated 2.7.2021.

4. Range Forest officer, Mulabagilu Range,

Mulabagilu Office letter No.RFO/MR/CR./2021.22
dt.26.7.2021.

5. Asst.Conservator of Forests,Bangarpet sub divn.

Bangarpet office letter No.ACF/BSD/CR/2021.22
Dated 26.7.2021.

* K ok K
Reference to the above subject, as cited under ref(1) and
(2)letters, on 28.6.2021 the Deputy Commissioner, Kolar District,

Kolar, along with the officers of MOEF Regional office, Joint
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Director, Mines and Geology Dept. Mysore, Deputy Conservatorof
Forests, Kolar Division, Kolar. Asst.C onservator of Forests,
Bangarpet Sub Division, Bangarpet and Range Forest Officer,
Mulbagilu Range, Mulbagilu, to carry out the spot inspection of
the Quarry and Jelly Crusher area situated in Vrushabadri Hill area
of Devarayasamudra , Mulbagilu Taluk, Kolar District and submit
the report under ref (3) office letter. Accordingly under ref (4)

letter the RFO Mulbagilu have submitted the following report;

The total extent of 5.N0.199 of Devarayasamudhra village is
1466.32 acres/guntas. Out of this 746.00 acres/guntas are the
deemed forest area. And in the same survey number remaining
Gomala land totally 8 quarries/crushers are found, and the said
Quarry/Crushers GPS reading is taken and the:‘deemed forest area
border GPS reading is compared and the report is submitted. And
it is the fact that in the said 8 quarries/crushers located area there
are wild lives such as Deer, Bear, Cheetah, Wild Plig and other wild
lives. The proposal along with theTopo sketch and Google sketch

marked all the above quarry/jelly crusher areas are submitted .

In the ref(5) letter the ACF, Bangarpet sub division,
Bangalrpet , as per the report submitted in the proposal of the RFO
have conducted the spot inspection and have examined the
distance from the forest area the quarry/jelly crushes, along with

the proposal of the RFO have submitted the report. RFO




Mulbagilu Range, Mulbagilu and ACF, Bangarpet Sub division
Bangarpet submitted proposal is enclosed with this letter for

favour of your further action.

Yours faithfully,
Sd/-
Deputy Conservator of Forest

Kolar Division, Kolar.,
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ACF/BPS/CR  /2021.22

Office of the Asst. Conservator of Forests
Bangarpet Sub Division

Bangarpet, Dated 26.7.2021
To

The Deputy Conservator of Forests

Regional Forestry Division

Kolar.

Sir,

Sub: Nomination to the committee constituted under the
Order of Hon'ble NGT in the matter of OA 85 of 2021
(SZ)reg.

Ref: 1. your office letter No. A7/Land SQL/CR /2021.22

Dated 2.7.2021.
2. Deputy Range forest officer report dt.20.7.21.

w

Range forest officer, Mulabagilu range Mulabagilu

Letter No.RFO/Muva/CR/2021.22 dt.26.7.2021.

koK kK kKR

Reference to the above subject, as per the above ref(l) on
28.6.2021 the Deputy Commissioner, Kolar District, Kolar, MOEF
Regional Officer, Joint Director, Mines and Geology Dept. Mysore,
Deputy Conservator of Forests, Kolar Division and Asst. Conservator of

Forests, Bangarpet sub division along with the staff, have carried out




the skpot inspection of Devarayasamudra Vrusabadri Hilly area quarries

and jelly crushers.

Further in ref(3) with respect the distance of quarries and jelly
crushers from the forest area, in the report mentioned by the RFO
Mulbagilu Range Mulbagilu is enclosed herewith and the file is

submitted for further action.

Yours faithfully,
Sd/-
Asst. Conservator of Formasts
Bangarpet sub dfuisiﬁ

Bangarpet
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To ;
Range Forest Officer
Regional Range

Mulbagilu.

SIt

Sub: Besides the border of the forest area in sy.No.199
Devarayasamudra village, Avani Hobli, Mulbagilu
Taluk in gomala existing quarries and crusher places
Inspection and Google sketch and topo sketch
Prepared and submission of report-reg.

Ref: 1. Office of the Deputy Conservator of Forests Kolar
Forest Division, Kolar office letter No.A7/
Land/SQL CR.2021/22 dated 2.7.2021.

2. RFO office order dated 11.7.2021

® ok ok

With reference to the above subject, in Kolar District,
Mulbagilu Taluk, Devarayasamdura village, in survey No0.199
besides the Forest border Gomala lands Quarries and crusher
places to inspect and submit the report, on the direction of the
Hon’ble ACF and RFO, the said quarries and crusher placed when
inspected and looked into, it is seen that in Devarayasamudra
village, sy.N0.199 the total extent is 1466.32 As/gs. and out of that

746 As/Gs. is forest area and in the same survey number
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remaining Gomala land 6 quarries and 2 crushers are found, and
the said quarries and crushers GPS reading is taken, and the Forest

area border GPS reading is compared and looked into, is as under;

1. Quarry lease M sand block —Deemed extension to Sri Balaji
Granites Pro Bhagavan Singh for building stones, the said
quarry is found in survey No. 64 of Mulabagilu taluk Avani
Hobli Yalagondanahalli village and the said quarry is 2.86 km.
away from the near by Avani forest area and from the
Hanumanahalli Conservation Reseve is at a distance of 7.43
kms., and the said quarry do not come under any Reserve
Forest Deemed Forest limits, and the area of said quarry is

the place of movement of deer, bear, cheeta and wild lives.

2. Quarry lease M Sand Block No.07 granted to Sri.K.Srirama ,
the said quarry is found in survey No. 199 of Mulabagilu
taluk Avani Hobli Devarayasamudra village and the said
quarry border in the same survey No0.199 adjacnet to
Devarayasamudra forest area and the distance is 0 km., and
in the said quarry area stone quarry mining is not being
done, and from the Hanumanahalli Conservation Reseve is at
a distance of 3.87 kms., and the said quarry do not come

under any Reserve Forest Deemed Forest limits, and the
area of said quarry is the place of movement of deer, bear,

cheeta and wild lives.




. Quarry lease to Sri.T.V.Srinvias for Building Stoens, and the
said quarry is found in s.N0.199 of Devarayasamudra village
Avani Hobli, Mulabagilu Taluk, and nearby to the said quarry
in the same survey No0.199, to the forest border of
Devarayasamdura is at a distance of 156 mtrs. And from the
Hanumanahalli Conservation Reserve is at a distance of 4.45
kms., and the said quarry do not come under any Reserve
Forest Deemed Forest limits, and the area of said quarry is

the place of movement of deer, bear, cheeta and wild lives.

. Quarry lease M Sand Block -Deemed Extension to
Sri.T.V.Srinivas for Building Stones. and the said quarry is
found in s.No0.199 of Devarayasamudra village Avani Hobli,
Mulabagilu Taluk, and nearby to the said quarry in the same
survey No.199, to the forest border of Devarayasamdura is
at a distance of 218 mtrs. And from the Hanumanahalli
Conservation Reserve is at a distance of 4.45 kms., and the
said quarry do not come under any Reserve Forest Deemed
Forest limits, and the area of said quarry is the place of

movement of deer, bear, cheetah and wild lives.

. Quarry lease Block —Deemed Extension to Sri. GVV Build
Infra for Building Stones - and the said quarry is found in
s.N0.199 of Devarayasamudra village AvaniHobli,
MulabagiluTaluk, and nearby to the said quarry in the same

survey No.199, to the forest border of Devarayasamdura is

66



at a distance of 724mtrs. And from the Hanumanahalli
Conservation Reserve is at a distance of 4.57kms., and the
said quarry do not come under any Reserve Forest Deemed
Forest limits, and the area of said quarry is the place of

movement of deer, bear, cheetahand wild lives.

. Quarry lease Block —Deemed Extension to Sri.Sriramareddy
for for Building Stones - and the said quarry is found in
s.No.154 of Yalagondanahalli village Avani Hobli, Mulabagilu
Taluk, and nearby the forest border of is at a distance of 2.89
kms., And from the Hanumanahalli Conservation Reserve is
at a distance of 2.89 kms., and the said quarry do not come
under any Reserve Forest Deemed Forest limits, and the
area of said quarry is the place of movement of deer, bear,

cheetah and wild lives.

. Quarry lease —Deemed Extension to Sri. M/s P.M.Granite
Exports Pvt.Ltd. for M.Sand (Block No.06) and the said
quarry is found in sy.No.199 of Devarayasamdura village
Avani Hobli, Mulabagilu Taluk, and the same is adjacent to
the forest border and there is O km., distance. And in the
said quarry area the stone quarry mining is not done And
from the Hanumanahalli Conservation Reserve is at a
distance of 3.88 kms., and the said quarry do not come

under any Reserve Forest Deemed Forest limits, and the
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area of said quarry is the place of movement of deer, bear,

cheetah and wild lives.

. Quarry Lease M sand block 09 to Sri PMJ constructions
Pvt.Ltd., the said quarry is found in 5.N0.199 of
Devarayasamdura village, Avani Hobli, Mublagilu Taluk, and
near by the said quarry, in the same survey No0.199,
Devarayasamudra forest area border is in a distance of 280
mtrs. And Hanumanahalli conservation reserve is at a
distance of 4.62 kms., the said quarry do not come under the
reserved forest deemed forest limits, and in the said quarry

area Deer, Bear, Cheetah and other wild lives place.

As stated above the 8 quarries are inspected and the said
quarry area Topo sketch along with the Google sketch is

submitted for further action.

Place: Mulabagilu
Date: 22.07.2021
Yours faithfully,
Sd/-
T. Krishna Murthy
Deputy Conservator of Forests
And Surveyor
g Mulbagilu Section, Mulabagilu.

ept,

% Geoiody

W ostiar
;\__in-h.
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No.RFO/MR/CR. /2021.22
Office of the
Range Forest Officer
Mulbagilu, Dated 26.7.2021
To,
Deputy Conservator of Forests
Regional Forest Division

Kolar

Through the ACF Bangarpet sub division,Bangarpet.

Sir,

Sub: Nomination to the committee constituted under
the Order of Hon’ble NGT in the matter of
OA.85 of 2011 (SZ)reg.

Ref: 1. your office letter No.A7/Land SQL/CR.2021.22

Dated 2.7.2021.

2. RFO report dated 20.7.2021.

* kK

Reference to the above subject, asper the ref(1) on
28.6.2021 the Deputy Commissioner, Kolar District, Kolar,
MOEF Regional Officer, Joint Director,Mines and Geology

Dept. Mysore, Deputy Conservator of Forests, Kolar Division
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and Asst.Conservator of Forests, Bangarpet sub division
along with the staff, have carried out the spot inspection of
Devarayasamudra Vrusabadri Hilly area quarries and jelly

crushers.

Further, as per ref(2) the inspection of the said quarries
and jelly crusher places when done and looked into,
Devarayasamudra village in survey No.199 there is total extent
of 1466.32 acres/guntas, and out of that 746.00 acres/guntas is
the deemed forest area. And in the same survey number
remaining Gomal land , 6 quarries and 2 crushers are found,
and the said quarry and crushers GPS reading is taken and the
deemed forest area border GPS reading was compared and seen

, the same is as under;

| SI. Quarry/Crusher Distance Distance  from | Remarks
No. | Name from Kolar leaf nose
| Deemed Bat conservation
forestares | reserve '.
| 1 Quarry lease M | 2.6 Km. | 7.43 km. Does  not
i ' Sand block belong to
[ deemed extention | any deemed |
| to Sri Balaji | . ' forest or :
l Granites, Pro. ] reserve |
| Bhagavan  singh | forest area
! for building stones. 1




e,

. (G

2

Quarry lease M-
Sand block No.097

to Sri.K.Srirama

0 km. | 3.87km.

!dO?

Quarry lease to
sri. TV Srinivas for

building stones

| S6meters 4.45 km.

Quarry lease M.,
sand block deemed
extension

toSri.T.V.Srinivas

for building stones.

218 metres |4.45 im.

sand block deemed
extension to
SriGVYV build infra

for building stones

Quarry lease M

724 meters | 4.57 km.

| ‘do’

Quarry lease M
sand block Demed

extension to Sri

Sriramareddy for

building stones

2.89 km. 7.55 km.

Quarry lease M
sand block Demed
extension to Sri.
M/s PM Granites
export pvt.ltd., for
M sand (Block
' No.06)

Okm. 1 3.88 km,,

‘do’
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4
8 Quarry lease M| 280 metres |4.62 km., ‘do’
sand block 09 to '
Sri PMJ | i
constructions
pvt.ltd,,

When the above 6 quarries and 2 crushers were inspected, the
above said quarries and jelly crushers is found to be the fact is the
place of living of wild life such as deer, bear,cheetah, wild pig and
wild lives. All the above said quarries and jelly crushers area topo
sketch and marked in googlesketch is enclosed with this for your

further action and perusal.

Yours faithfully,
Sd/-
Range forest officer
Mulbagilu Range
Mulbagilu.

>

et ccoitn

flines & Geology Dept.
Kolar.
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(Consituted by MoEF, Government of |ndie, under section 3(3¥ of EIP) Act, 1996)

No. %Wmﬂfmﬁ" Date: 19-08-2019
To, .

Stl. T.V. Srinivasa,

S/o. Sri. Thimmarayappa,
Virupakshi Post,
Mulbagal Taluk,

Kolar District

Sir, P
‘Sub: + Qlidrrying >\ il‘: Sy No. 195 of

Dovatays Satde 91ligs D sl Yl Kol Dicei
ka By 'Sti! T, VISARTVALE S Tedue ofﬁ‘&fifdmmntm
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rocke wilb b HARTES
Depnrtment»bﬂ ﬁ{ﬁi‘eﬁ’&h’&ﬁa@% :
plan of 9 Apz‘ﬂ fﬁl‘? G4 lt&I Cgﬁ ',5’{4 [ é"
reported t}lﬁfithé‘dq‘asé‘%?%‘a»ﬁﬁ'i SR ;A'rqﬂ" '
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(Constiinted by MoEF, Goviraientof lndia ander siction 30 65 (A 1886)
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SEIAA 447 MIN 2019 posd Sﬁ“’m p
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O

_ Fmpmd EuildmgSmn“ Quuarry Projoct of
W S T. V. Srinjvasa

on ok : e .-*: rofdumps within the quarry to
coffand gﬁmﬂ'mtﬁ%wgﬂ therainfall data.
pEhority shic .u ~m. B tah}e mnsawauqn measures

i cpgmuhuen* from " the ‘capetent
“'_-;_titjt”nf watet for the poject before

s :_‘.'.r;emgng term ahqu««be* piznned
i '" o ."}ﬁi :*4. nﬂl S

_‘,' ‘ g ”'. i ? @%‘ T :‘--j 4 .: .'r 2
ﬁﬂ[ﬁm'@drm',_?.. Miftes

2l clearance doesn '-"_'_::l_i_f_%aw rfzhtfh &wpmmnt
H4and -pro "",’“W,S‘ﬁnﬁl ;Lurﬂeasquamylegseandaﬂ
@thgaqﬂg;gk‘ arange:| are: mﬁ!:amcd from the  respective

rtak Bample survey to:generate data
Sl el i a"fadms -of 1 km from
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5 T)OEE (R)-Act, 1925} —}- 82

= P:nposed&tildmg&tme Querry Project of
gk bty Sel. T. V. Srintvass

38. The ptGEﬁCt' proponent shall pment damage to adjoining land, from fire

to.activities during quarrying.aperation.
& Eg‘%%pﬁ;ichm&d should not be. through village till the main road
n; reached

L ,wwmx}m

getstha-anyal -health check:p of quarry
Sﬁ@&w vicinity. of the. quarry for |
as cosis-and maintain records. Appropriate

' rbe taken fcr remedy in-caseof prevalence of such health ’

THT Y gy
Tk

|
_.'. !gyngﬁ 63;;;1‘ the- C m _' tem: authority shall be obtsined for 1
arion,. Q‘;';gyal'ef by fankers in order to avoid hardship to the i

Slestantess granted subject: to-obisising prior
'_,'_.gangleirmiudmg cteamncefromm {
the Nation: d. for-Wildlifo-as applicable.
v -fg&t‘aﬁ:nce__.does not necessarily implies that
G

fdlife Clearance shall be cansidered by
Ilufilgi.l: ‘merits and decisionsiz !

a&,prescszm In thestatue be
5. namely:PMao, Piias; SOz and
1S ﬁhali be -decided based on the
ata,topogr: features and environmentally and
-SEnaAve-tugets inconsultation with the- State Pollution
e gm phca,b,la

.j'__*{eds&meabyesta'_ ing
";shﬂgﬁnganew pmzametar& *duﬂng &1&

n
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prembed by,_tha BGHS.
48; ’ﬁ‘rbfnmé’& %ﬁ‘e‘l wx’xfey hdll be ‘carried ont-
.,,..,_.,- o u.ng%Ha:. i ;.I

s @*3 951939 /= For-1e on tteilaked
accordance with the oM. R Nﬂ%ﬁﬁﬁ?ﬁ!&i <
and: repor{*beﬁuhnﬂ&ed to the Authority. e




i 'Fmpaud’ﬂuiidinsﬁ&né Qusrry Project of
..,!n,(.f@ Cybands n“:; Sr. T. V. Srinivesa
5? Sgﬁeﬂdztkmg wate: has to ber prov:idedat the quarry site.
P8 pression;me: 2 tabe siﬁstly—:fo!lewed. ;
- 59‘*’{31& e:;tp ek ¢hallbe fitted with dust extraction urit

mhﬂmlsingﬂp quarr;'m&actm&y

f irf:t ﬁj{ I‘iﬁe wfm‘% should be céntmued
i }m haul roads, loading -
sotnfs should be provided and. properly

it for bﬁﬁi@ ofz qts?’lewlsb@‘lcw;&dsg in the
g‘in. f’rﬁuqm Off’IE L 1 L8
G I L, g e
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{Ccmﬁcmd 1:? Mafa. Gwmm: aﬁmna. m'a- section 3{31 FE(F mm&;

Prapesed Building Stone: Qua:ry Fm_[a:t of
SEIAA 447 MIN 2019 Sl t.i&ﬁ:irqmu

Ecology, Government of: I@mﬁtﬁkﬂ; mdvﬁ&fﬁegiam%'@m Q&EF
—Bangalore: - :

11. The pro]ectauthorihes s’ciculd MMGS@m' ke it
of Environment and Ecology, Govt. of szxtalsa; gm:i ti?rﬁ
Office, Mot Bangalore regarding date of Hea al st
approval ofthe pmpchb ‘the concerned-anthorities anitithe
of land developmer wex)ié» s

()

o ey e Mgk oo B B




K. WM{M K ey seetiory 303 6 :. Tor B0 '? 5
— ; - Praposed Building Stone Quarry Project of
~ - 0 SEIAA 47 MIN 2019 Srl T, V. Srindvass

Pt idnndadid

20. The SEIAA or any other competent authority may alter / modify the
above conditions or stipulate any further condition in the interest of
environment protection, S

21. Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

22. The'above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liabllity Insurance Act, 1691 elong

with their amendments, de there under.
',
- ‘:1:‘ 9 Yours faithiully,
Ne
R e O
vl v e o Nﬁayglm:@ogi)
N b i SEIAA Karriataka
Coprt: oo T e .
1. The Secretary, Ministey: &-F wiroriint & Forests and Climate Change
Indira Paryavaran BhaviijorBagh Road, Aligan, New Delki-110 005,

2. The Director, Department of Mines and Geology, Khardja Bhavan, Race
cpntseroad,smgalm'e - 560 001.

3. The Member Sectetary, Karnatke State Pollution Control Board,

PCCF;Regienal Office, Ministry of Environment & Farests (5Z),
riya Sadan, IV Floor, E & F Wings, 17th Main Road, Koramangala Il

Bengaluru - 560 034
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State Level Environment

(commm%y iao*&F‘ vaammem aﬂn&*m mmehon 3{3}::! E(P) Act. 1.936}

No. SEIAA 259 MIN 2019 Date: 18:07:2019
To,
M/s. GV V-Constructions,
No. 16, deapm's’xﬂage
ngakshﬂ’ds Mulbagal Talulk, Kalar District,
Sir,

Sub: Quarrying of aaﬂmer rsm.; -_1~:§ 673) at Sy. Ne. :;99 in
Devarayasamudra Vil ‘Mulbagal Talok, Kolar District by
,&GVVanstruetixms 1ssurent“"'“"" sl

Neuﬂmﬂnn,«zﬁeﬁrfaﬁqu%uﬁg oﬁﬁhﬂdufg’ﬁm ! The“tataj quany lensem
of the project is 500 Acres, w'hich is 2 quem Qut of
mmnf@ea,m T r]_ '"'"";‘.' '
0-07 W&ﬁ@f%ﬁﬂ‘%@ﬁé&mﬁ 3ackps;arca s for
. i el , 'EEEE ¥ :h miemeqwmmnig*
“ — 5\ ] % . ' E. ety =L Q n
'B&Bﬁ&ﬁ*dﬂwasié mckavﬂl’i‘be anidl "P? :?mf :Q,g:)éaxs The
aptment of Mines snd ﬁhﬁl‘ﬁgg; Koia,t has. @@mxei
“Febray 2019 Capital cost of {he. project is about
__ m 1 ' Q. ¢ '};ﬁ :-“-_'.- ¢t_ kl e 1Y

@5&@,‘&9&:&1@ the;prcject in
m ?-0..‘-* a _'T' sésgmmmdgd foredssue of

G i F o
A 45 5 : J}[&_ ﬂ' : gy e W "‘\"3:’:"-‘.-.
SOYoLTete under thesprovisions thiercof to @ aboves Ao
M/s. GV Oﬁsmﬁpﬁ for'Quarrying of Building Storte s recasiimng i
State Expert ;}aaﬂra’sal Conunifice (SEAC) -for -produchion capacaiies o =
120,012 Tonnes péx Annum, for.a period 0f 6 jeass by é%fi‘eh castianid ding, 3

| - o, SRy
Roﬁﬁﬂo 706, 74 Flgor, 4th Gate, b4, Bulding, Bangelor es&gom Phone 93&2{03‘?,39&&@8@';
<]

Webslte:s hitpJ/selan keenicdn htpu/seisg kamafakagovin. hitpY/environmen
o 6-mail: tnsseiaaksmataka @gmall.com

nﬁeﬁc
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State-Eevel-Envirorment Inpact Assement Authority-Karnataka

{Constituted by Mokt mmmumwm of E(T'}Ad.wﬁ{aj

-'..v'.'-&o. - . dmgm b\
SEIAA 259 MIN-2019 i Hﬁg\rvconshucﬁcm

15. The project proponent shall submit commitment from the competent
authority for drawl.of. requisite quantity of water for the-project before

starting: u@gnkon ‘the project.

16, Smtab]qxramwate: }m;vegxmg megsures onong-term shall be planned and
implemented in consultation with - Begional Direcfor, Contral ‘Ground
Water Board for-complete rain aater harvesting by constructing check
dartis/conyerting quartics pitstorainwater harvesting ponds.

17. Vehicular: . emissions. should be. kept under contfol and regulaly
monitared.. Measurps shall be taken:for maintenance of vehicles vsed in
quarrymg operationsand in transportation.of blocks.

18. DJgital 1"3‘3!’-‘3;5@8 of: ﬁ]% entire Legﬁa:axaa using vemole aensmg techniique
should be done regularly once in three years for monitpring land use
P&fiml a.ude aeport submitted toi SEIAL Karnataka, Departient of

mentind Ecology, Gavt. of Karnalaka-and the ARCGE, ‘Regional
QiﬁceerEEgy'Bangalare

19. This-enyironmentaliclearance dogsinot-corder any wight tothe prapanent
on the lind- pfopnaad for quartying until and unless quarty leaserand all
other Stﬂlﬂwf}! ;lghrame are  obluined frolm  the respective

0. The gwimmiﬂwﬂb.emhoﬂd smdlbtaie samplesurvey togendrate-data
on. pre-pr;:,[ect community hﬂalﬂlﬁam«wmm & radius c“r' 4 Jaw from

RS .-' : ble: ghallbe obtained « Imm State Pollation
ard: -ar{nstartnigreduchnm&am&hﬁ quatiy., ;

22, P«:oper ganitary facilities- should be-installed far thescalony/work: place.

Bwnsstmﬁkwpo Benerated. vﬁﬂﬁulﬁa*hwdgs}xmd ire seientific manner.

acilitics-and health sara facilitics-should be -provided for

3. 'UW PI,QJS% :proponent wshall take-sll precautionary measorss duating
qﬂmﬁﬁ@ﬁhﬂ@mriﬁﬂme& itigiand pratection:of.endangered fauna
spotted'in the study ‘aria: Actjon: epiia(lg foriconsérvation-6Efioraandifanna
shall be prepared. and.ir iplemeritecin tenstﬂtﬁtiaﬁ witht t}iaﬁtaf’e Férest
md.w,xl" E‘qgamnent 'I’hepmpanmtshﬂLmnﬁubﬁ tetoivards ﬁté*&o\f
3 entation ofithe planands/ or Regional WildlifeMans
Pinn ‘fm’! canséwatfﬁﬁ “wild life; The amiount so eonteibiited shal
inethesprof eoticost: Accopyobilie detion pmwytnbé’&ubmfea 0

ke 1L o :,hﬂfﬂnmmmt anit Iog,y;uG(]Vf' 0 T preeatr b s,

and{be Regional Office MoEF, Bangalote withinGmonths, e
%4 Thepropetpraponentshall delitealy Qusny Closire Mlan/Etipre

o rehabilitate-the quarried: out Jand to match itg sm'r' i land

includiz _VﬁLﬁdm%ge and: mtsﬁzﬁﬁ!waste 7oel

Cover ﬁi?iiéh, ﬁ’@l,ﬁ‘

quarried’

25, Elaniahdmimnﬁoringspxogramu dtlnn’g “post Pfo}er: D rd#fﬁr i " ;
Guf“i"ﬁl»ﬂndmwﬂvmte oifplantatmmn reclaimed: aré’z\w ”‘i\y il

AN Lt S Bt S I Al : ” : \“w‘r*;‘\ ; Lot ., s i
‘f j— ': - -:;3;7;:-:.- ﬁf

]
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tate Level Environment Impact Assessment Authority-Kamataka
(Gansﬁm'wi by MaEF: Government of Indla under seetion 3(3) of EF) Act1986) -

Propoased Building Stone Quarry Project by

SEIAA 259 MIN 2019
% M/ s G V'V Constrictions

26. A-Final Quarty Closure:Plan along with:detiils of Cutpus Fand should be
submitted to the SBIAA Karmataka, Depastinent of Envitonifient and
Ecology, Govt:-of Kamataka and the Regional Office; WMokR; Bangalore 5
yeats inadvance of firial quarzy clostirefor epprovak :

27. Retentionwallsshouldbewminimuvof 25 meheight with base of S mtr.

28. Check. dams and: gully plugs along the: smaller streanilefs in the aréa,
should beconstrycted twartest tholtosesoil flow: FeGHTRE quatty A,

29, Particutars: of | dimnensioned block production ad *t&‘\:pat’dh shﬁi’i be
provided by the quarry-0wneryeaily:

30, Tie infrastructuresof ﬁms}m% sroads should b@mﬁrﬁveﬂ f:dﬁecﬁve‘ly by
thequatryrownets of thewrea,

31. Link road‘from.quarrysife to main road shéu»bc mﬁn’tﬁinﬁd anﬁ Black
topped: byffw ijectpmpanent. -

32. The gtiarry lease area to be properly demarc:ité&"’ﬁ'ﬁi‘tghthe laﬂnng
coordinates and: duly erecting 4 fee‘c ccﬁcréfefgraiﬁté* pﬂfﬁm on the
grounde... .

33, Noquarrying: shaii he undei'taken oui'sxde the lehéﬁkrea. B

34. The ptoject Authorities shall maintdin a margin oF75 Hieees along the
Jeaseboundary  exceptein: caserwliere mﬁﬂﬁﬁﬁ}‘bﬁﬁ&‘{ﬁaﬁf* h?n&‘klng
penmésibma@' ainedfromrthe compdtentanthoritys ' :

35. The project authorities shall also earmark at]easts % dﬁﬁé‘*fa’tal ’tumover
ofitheprojectstowards e corporate seeial vesponsibitiity and itestwise
details along with: tirte: bound: action: picm“" sh‘aﬂ be ‘-‘]’:‘)‘i“ﬁkﬁafe& and
subﬁuttedtathazﬂuﬁmﬁty 2 TEY | THRAEE

36, Tlie projécrautbiority- sh&ﬂsmsuté Ehﬁf e AT “taﬁf"e‘aio”ﬁf : &&ed
erecting:-a compaund: stvall of -storte - rasonry f afipmpﬁh h’éight
conforming to safety norms. '

37.. The: projet authority-shall avoid: stagnation’ :of Awater it thequarry pits

whighwould ~tarn-outto: ber mbﬁqﬁmﬁ“‘rﬁeeﬁiﬁgféénm ré‘sufﬁirg in
@teaﬁmgmfﬂiseasesswhwmalanzgdmgﬁe, efons bt
38. Thesprojedtepropomentshall ; prev.en?ﬂhma‘g&‘m"adjoinfﬂgflmﬁ; ﬁ*em?ﬁz‘e

 duelonctivilies duting quatiyingeperations| | snoriid . 2 |
39..F @@pmppwfm*maﬁﬁmﬁmmt be throagl vmagé‘»ni;thumm yaad is
2kl Ly b "'A“ 3%y Lot b o ERCEE S

. ‘ ediEin s HIG
. The ,Ere;qer m&m&@@sﬁa& ga*!t‘haammual bhea"{&mﬁec!qd}sléf gt
guas. wellsas - people dix ther rnearest! vicihlty ok the. uarty

Ire}ipilsatmy diseases : stelizas: silizosisyand uwmm@fﬁé&d&xmpw?ﬁm- :

r:a'mws‘ﬁﬂ} b‘e tc{ke‘n f:szf‘remadﬁ,mz,caye;of“p:‘evaie’neawﬁ.fgﬁﬁ}\*

].1&-?-&‘" "-; z

at m_‘\g‘uuseté t,‘r, ,;,;, Sy i £r5

Ef!.‘{- 2"1 Glaﬁ}tmcﬁ s, .gmmed wa.
cléa.fahCe from F;zxe;tfy@;;i Wild,mmfanglmnclm iz L
Standing Commiittee of the National Board for Witdlife

42.




EF R .\_\.‘.g--g; 7 'ﬂﬂ'— AT

Eﬁmlweluﬁnvmmmmp'aﬁmmem Authori l},{-i(ﬂmahala.s

L

(Codtstitistid by MOEF, Coverment G | _muﬁmﬁ{:ﬁ:ﬁmﬁmﬂ%

fars BrapadRUTIding Stone Quarry Project by
SELAA 259 MIN-2019 e A .

Farestry and Wildlife Clearance shall be granted to the project-and that the
proposal.for Forestzy and Wildiife:Clesranee m«%@ cané{d_greéi by the
espective Auttoritics:on hély fidrilsand décision taken. “The invesiment
. in ﬁlﬁz ectif. -any-based.onBrvirormantal L\Iﬁamnce sggmnfed ‘n
'TP frg) .;*zh&,ia;esh:y and-wild-lite angle-stiall be eitirely at the

1gg; mgjanm;mndaﬂ\e‘%ﬁmk Karnataka shall not

.'-.’f_ ne tﬂj{z@Sﬂhd Waste Managemem Rul&s, 016 /
'ﬁ"ﬁf.@lﬂﬁm m«:l%ulwzﬂis

ol [:cc(llw::inmJ mmnd?’ PMm, PNI’ 5, SOz and
tations shall be-decided based on ﬁréﬁffzfecrqlggm.
| xcal catures. aiid eavirganentally and ecé‘?cmrza}"x
gens Eeihx Qmm sconsultation weith the Stite Rollution Cmﬁrcff Boared
wi ?gﬁ{l‘;f splicable; -
agule 'r:'mcmtonngrei ground-waterlevel-and quality-shall be earried out
m‘?‘;’fd around ‘ihﬂ"ﬂﬁﬂﬁﬁqﬁiﬂy Igase ares by establishin aimetywork of
ﬁm@ onstrueting mew: ﬁ&dﬁié’ﬁ:w during the Quartyi

: The ambriicsing o graund wate lovdls s

- § v gualig einiolitored once & year, _ancf l'&e datn
! mﬂmmdabaumnmgmﬁmwﬁr&ccmo i
46. %nfgm g of wattriquality-upstream and - Hownstoas of wmm“'ﬁodies
shall b carr dfcmpg,xxgms X monithsndsecord of mordloting dafa
be.) submitieditos éﬂ\:ﬁﬁl‘s&ﬁm‘*"ﬁﬁwr” er‘x’fr 'ores'tmd

(taineds
47. é‘cin"tfa 4 aﬁ{ g fccli[dques shall ‘e practiced in “ordar ‘h;i mitigate
gmund vibmﬂqmﬂﬂygggcksymme@nd iy 'blasl ete;, agiper the iidehines
prescribed by the DGMS::
48. The npiss Jas,el survey shall becarried outas perthe p h“&fl%igﬁ&dahg&s
5655 N0ISE epposure Of theworkmen at viilierables poinEin e mine
prm.essa‘.fid spart in this tégard sHal be subnul‘tedm the Ministeg /RO
anaix-monﬂilyb’asxs
49. Tfje .o Any.. { ,pm)a»r proponent shall Have a vl Jaid d{}wv
e fﬁl‘.; policy duly approved: by-the Board 6f Ditverors, T
mentalip ‘gﬁsjmglg Prescribe forstandard: operahng__. luires
er ‘checks ‘and balancss and. o ‘Emrx§ ‘irff'ﬁ*'*‘“:"'r
ts/ ?"mla“&on of thie' ‘ervirorn Hmenfali
3/ conditions, The company  Project propofient ahia
SteiLof xeHorting infringsnents/ eviation 7 Aidlafl;
envirodmental, /- forest. / wudlirﬁmmsf 7 egnditi
shareh _’__,'_g):a i stake holders. The copy ‘of B Bopid resolutio
regé,i& shall be submitted to the MoEF'&’C@ as gﬁ-b of st
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEE, Govemment of fxdia under section 303} of P} Aoy, 1968)

Proposed Building Sione Quarry Project by

SEIAA 259 MIN 219 .
M7s. G V'V Constructions

50. Action plan for implementing EMRand envirorniental conditions along
with responsibility matrix of-the-company shall bea‘qsrefpaa‘ed‘ﬂné shall be
duly a pgmvcci by competent authority: The year wise funds earmarked
for mv.mnmcmai profedon measites-shall békept it separate dccount
and not to be diverted for any offier purpose. Year wise progress of
implementation of action plan.shaltdseideported 1o the Minfstry / Regional
Office along with the Six:Monthly-Complitnce Report

51. Self-environmental audit:shall be conducted armtially. Every three years
(hird party environmental anditshall becdriied ott.

52. The project. proponent shall upload:the ‘statiis of comip
stipulated ,.environment . clearante: condilions, ‘ineluding resul
monitored data.on their websiteandiupdate thesameon’ ﬁzﬁ?yém’{y basis.

53. The ﬁrp;ect proponent-shall submitthe enviranmental statement for each
(ittancial year in Form-V:torthe concerried State P&ﬂﬁhﬁ?f@iﬁ&ol Board as
prescribed under the Environment (Protection) Rufes, 1086, as ‘amended
subsequently and.put.onithe. svebsiteofithe company.

54. The pfo;ect auithorities- shiall {rifofin . o - the" Reg orial’ @’ﬂ'tdc of the
MoEE&:CCregzrdmgcmnme:mmentonmqlﬁ‘tg p@a&ﬁ&

55. No further expansion.on s modifications; it‘c the project shall ‘Be'carried out
w:ﬁh?;ut p:ip; a}pgmwl of the Ministry: *Df?rEttonmnEﬁt, ?611!5!3 and
C‘hn'@ta Glmqge{lyfoEFL:CC){ SEIAAyKARtaRE

56, The project anthorities shall undertake-activities “tneler Cfafphrgte
Envlrunment Responslhxlxt} (CER)sawithva- total- cost * of 116t Tess than
Rs SQ&, 3mmmgd by Jeitemixgﬁ&ﬁm‘}ﬂy POT9 for'thie putpose of

¥ Tark Withit

Kﬂjgm’é‘ n of:Devar TLIVE year
accor am:e wfﬂ @Tsxjd? F. No.22- /ﬁomfmwama T8EN }‘35! 16 and
report be submitted to:the-Authority.. ; b

57. Sﬁfé‘dnrifang water hasto bﬁyrovxdeﬁat the quarry site.
58. Dust suppression measures have to be strietly followeed.
59. The drilling machines employed shall be f'tteﬁ ‘C'-rith dﬁst éi‘hﬁcbon unit

wﬁﬂe taking up-quatryingactivity. . -«
B. GENERAL CONDITIONS st
1. Nochange inquarryinginchnologyand:scope af-mr&gg_sﬁbgia_be made
m&rouz.p;;pn approval of the SEIAAKatrataka, oy LaE
2. Nb change.in: ﬂmmlendé: plan mulﬁdfﬁgmxcaﬁ!abom quhrimdﬁo? mirieral
atxd wasbeshonid bematle:
3. It étmjl’ba:.‘. wsured. that the Ambient: Afr@uﬂz iammzs'qdnfhﬁn
the: pf ‘;' bed by the Moﬁ&@“fhﬂﬂhﬁia‘ e Delhl. .
amh qpnliq (Pmﬁmmﬁm "NOy) #hoi :

B =

ﬂ, ékﬁte Pollr.mon, Cﬁnl:rol Boand e
Boar nghmaixmmﬁlm» r
Fug[ﬁva st exniseioh from all the sources should B&
Water spray arrangement on haul roads, Ioading,
trangfer points-should be provided and properly mais
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Swﬂnxjmnmmt% : mwf?%a AT

(Comstimied by MaEF, Gasenmeal oflndls < o setion (3) o E(FY Act,1986)

: o . Peoposed Bullding Stone Quarry Project by
Mzsg Mmm]g %‘Q‘x&{%}-{-:ﬁﬂ.?;?: LU’S« vacﬁm ,. I¢ S

6. Measures should be taken for contral of noise !eve]s=belqty';85 dBA in the
workienvironment, Wcrktzrs.éngggea-in aperatiors of HEMM, ete should
beprovided with earplugs, / muffs, 4

7. Waste water from the quarry should be properly collected; freated:sc as to
conform to the standards prescribed under GSR 422 (By:dated 19th may
1993 and 31st December, 1993.0r as -amended:from injoto time, OF and
gi?eﬂsetapshaﬂbeu\staﬂadbeforedudmxgeoﬁafﬂugn&

8. Eetsonnelwg:,kmgm dusty areas should wear- profective yespiratory
dm@nd&teyshauld also: be-provided with adequate training and

%@@Qﬁ&ﬁmﬁﬁﬁt}aan@ﬁ%msﬁ&&

9. Oceupational  hgalth. surveillance program of the Workers should be
.H&ﬂéﬁﬁké@i&éﬁﬁiﬁlﬁaﬂ?‘iﬁﬁ.,iicjif:ﬁilu,.&-monﬂm-ﬂn'oﬁsenfezahy»mﬁ&acﬁons
duetmexpnsugeiaﬂustramdtakecp ¢Cmit '-_é;__:g_!;,iis'til‘iés',;ifmeéﬁed}@uaﬂ‘eriy
Iepott in s, regard should be submitted “to the Depariment of
Environmentiand Ecology, .-GGYt‘,.aﬂft}Kamalaka-aHd;s_};ﬁ&*iﬁ_ié;‘iﬂiﬂk:i State
quigﬁ&n,@_ont@;ﬂQ‘a@t&:a’ir‘;d-—theekégimﬂ.office,:h&hﬁgﬁ@gﬂm,

10. A separate environmental ‘management el with 'sitable qualified
Pessonnelshall be set-upunder the contro] ofa SENOFERGeEv e, who will
teport: directly - to- the. Head: of the. organization: The: Ervirorment

| management committee shiould- be-constituted: with rnesofrthe Wigmber

repﬁbaenhngnear“byvﬂlage et
113}%@“ =l narked:ifor environmerital 7

Rarnateka, the

the' Reglonal Office; MoEF,

ojes authorities:should: informthe SEIAA Karnatuka; Department
sorment:and Ecology; Govteof Karnataka, andithe R gional Office,
angaloreregarding date of finaticial dlosuresahid final approval of
::léi;_'kéﬂ_gy:ﬁre::ﬁofm‘erne‘dr authorities drid the datesof Start of Tand
13. The APCEE, Regional Office of Mok, Bengalury; the Department of
po et and. Beoltey, Gove- o ICar ko €6 Kasials S
Follution. Control Board: shall amonitor. comp o-of thie stipulated
conditions. The project authorities should ‘extend full co-oparation to the

' OF these offices by'furishing the requistie’ttata / information

14, The project proponent shallisubmit six monthly repoztoii e ﬁfﬁ?ﬁ?ﬂ%‘
kn’,ﬁ]ﬁm‘émaiéqnoﬁheﬁﬁmlated envirormental safegiiards ?ﬁqﬁéﬁﬁi A

A e okt

15. & copy-of the cle _ canteined Palich
ocal NGO, if'any, from whom suggestion / repr, n\
tecelved While processing the propaeal, i+ e

=3 92
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State Level Environment }mp_atmssesmm Amhan&»ﬁmmka

(Gonstitytod by MoLE, Ak of Tndia dnder section 3(3) of () Ast 1986
Proposed Bullding Stone Qm:m ijr‘d by
A 259 M
SEIAA 259 MIN 2019 N O

16. The.project-proponent should display the conditions profifaently at the
entrance of the project on a big Iﬁt’aeﬁbﬂm‘&% the dnformation of the
publie,

17. The:Kamataka State-Poliution: Cma&ﬂi*fﬁaard should-display a copy of the
cleatance Jetier at- the ‘Regioml -office; Distict {n&usmy Ceditre and
Collector's office/ Tehsildars office for 80 daysi ‘

18. - The;project-authorities stiould advertisesat deast: itk two: local newsgapers
mslﬁlymculm oneof swhichsbalibein the vermyeularlangiageof the

cality concerndd, within 7-days<of: e’ issue dff e dearance: letier
iafariningthat the projecidas: ‘beorvatcordedienvifornertal digitaice and

& comﬂaﬁﬂmdauaxmleﬁMJmlﬁﬁMMMﬁéﬁ ; ﬁé’%ﬁmﬁb’ﬂ‘ﬂéﬁmi

Board. :and also- at hlp//CHITORTERtE AT _' tigdhsy wilbsite of the
MoEEGGE and  htpi//seimakainatkagoedtl Jiwebsite Vof  SETAA,
i e«PCamatakm A-copy-of thessamesshouldbe fazﬁﬁfﬁ'&ﬂ"{b*ﬂ‘ﬁ? Departiient of
Environment:and: Ecomgse,‘{aoxrérmﬁﬁﬂ of f@ﬁiﬁﬁtﬁk& and H‘i’e Regional
 Office, MoBF&OC, Bargaldre, -
19. Concealingfactualdatatic esubmfsm‘bn ofifalse fﬁhﬁuaiedrﬁamfmd“ faflure
. toseomply wiith-any of ithe contlitfons: rentioied “abgve may tesult in
withdegwal.of thisecl eand-attrace: afﬁéﬁ‘i’tﬁi&?*ﬂ‘é p?amsm of
Environmental (Pmtechan) Act; 1986, ek

20, Anyappeal- againstithis: -envirarmmertat cleirances :éh_all fiewith the
. Nat.ltmk Green Tribundly i prefered m‘fﬁiﬁuﬂ-"_nﬁﬁ% ~ditys as

 preseribed underSection 16:6 HieiVational Gt

21. Th,eg STLAA: of afiy-other compaterivatthority” Ay alter</ s modify the

"e_ahtms% conditions:. or stipalate: any%mﬁstrmdw&amfmt of

2. Faﬁu;es,t@mmply mtlmrgmf the conditidns mertiSHed abbve: may tesult
A ofshis: '.Mﬁﬁdﬁm&mﬁwﬁrﬁer%mmmm of

4

3. Tﬁ&g ‘ma coneiinnns a&ﬂbc-eafgmed mte:,aahmm&dnfﬂwp:misfoﬁs of
the Water (Prevention & Control of Pollution) &gk - 1978 Alve Air
(Erﬂvggﬂﬁn &; G@;;Emb nf Poliption) - Acty 198~ the Erivironment

4 Act: s Pabliciiab ﬂitpfmmme Aumem al(mg

S Y?f’*ff?fh-"%ﬂi?'

hh. 353 o
ottt A e
1 ’;mé geére‘i'aﬂr _._--. ',

B ir &B‘V Deli-u 'IT.D m

G?;nglst 8

Pﬂmes & Geology Dept,
Kolar.
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Sme-.be:sféi»ﬁ_rw{tﬁﬁgg' :
L (Corktitmted by MotF,

SEIAA 446 MIN 2019

Quarrying: of ‘Built

for

Col ﬁté"’é (SBAC ot A

Bdls e

Hés iid Gedlogy shall be
“beyond the validity
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fa. to prg:vent poliution of
b 'B_Sh;tg Pollution Control

cg;:ygipngnt frp}n the competent
Eg n,_;@'.gr for g;h “project before

5 %t@ “" Foetic
0&;@1 all be planned
& "g"ﬂ' - Di; 1tor, Ceub'ai

3 ga};%Pmptp,neorgt shall. sgcleg}lt

T oo -
B rrey ”o'j: 'ﬁr“ '

iyl s

o, t}laproponent
cry lease nnd all
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[Ccmtih.ltl.‘d by Moy, L;O\'Ll‘l'w.{u Ut u..qp, wm g g e

P

.’ i Proposed Buﬂd(ngbiqm(luhrfy PR ETor
SEIM -H&MIN 2119 Sri 8. Ku.mar
S&alI;he prgfegymppnmt sh;ﬁ ﬂé&u dgma&e to adjommg land, from fire
_ nﬁﬂe to activities during quarrying %@
Bgiiaulage épproach road shoufd,not ,\ﬂircmg]\ Vi]lage “Hill the main road
~.isreached.

40&'11,& prpj_er;t authorih&s shall § ,th:a an.rmal health'check up of quarry

_ ,Exég tkers:as s well as people At ;Pe“n es ‘vminity 'OF the guarry for
i i:&a]zir,atowdiseases such 25 ¢ eg;r;& ‘tain ! ”%,..Appmpnate
- CAr shallkbe taken for remed \-’ _ﬁr’éﬁélence of such health

- 41, ,ﬁlea;@pejNOC from the cyﬁ'ﬁégeﬁtffaﬁﬁ}““tf SHAll be obtained for

p;u;%}wn of water by t;yﬂ§ %;’_rrdelr to av id hardship to the
0 &.‘E‘}E Eﬁiﬁns?f§~. o s '
LB nn;m '9&1:5; 3 “obtaining prior

\ .l';-leamnce &an the

TR bg’é{qacé from Forestry md’vg;x"
+ Standin g&: ommittee of the' Isgaﬁdggal;g 1

s
ot Iél;;lzéfconsxdered b}
K ;1.e-;;,?+1fg§f§%t‘ion taken. The
based-on V{Jj enta} Clearance
-Hﬁ:;'l_lfe angle shall be

5

a.n 'ma:m

ESZ u&ny' needs to
'"'e' *gnt Rules, 2016 /
2916*

i »‘Mm o

prescribe i the statue be

W0 ! .P .~,7 i) "1 : £
g@y Eegﬁltave fa:gets o ;iﬁahon with*"thu ‘;State Pollutlon
Bo; :gﬁr)lerev&r z}p_phgg% i

Level, gat};ry shall be carried
by es b%!sfmng a networlk
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i R G nie Siity=KeFiaRa
fcﬁamﬂmw._. W?Tmﬁmm}dﬁmmmdzj
SEIAA 446 MIN2019.~ > P 5”‘1;*;‘125;&“;3“111"& Pro;ect of
Ecology; ,Gésfemmem‘_
Banga]ore ;
11. The pmject auﬂldnt’f"
d_{pg date of fman ﬂ%frldclosu;:es and final
2 CONCEr _6 auiﬂors&'es sﬁ'rd the dafé “of start
[§:2 BEP‘BQHSBJUHL “the Department of
. ﬂ% Kmﬁ ska State
repo‘ﬁé'oh ‘fhe status of
onmerital 83fégiiards to-the
Vit nr nent and  Ecology,
egt Hal Cﬂice, MbEP
f _I-atx(ﬁi ﬂaé"‘ been
he: cﬁhﬂi'ﬁchﬁz-plonunénﬂy at the
nformahon of the
- .._3‘_'_.5. R o
Aicon __ -tBé’af&%lmnlﬂ ggtqpy of
ica; é%&r&m&@% rid
aﬁﬁ} : Ve ‘-r\:
: ht'l dstiin tworlotal newspapers
“‘ui the vernacular laniguage of the -
Iocahty cancemgd?;m hintZ _’ ’*_*-_» mgu@‘of‘thé??earance lem .
3 t—* 1C c!:."ab"}! ? 5
/ -.-.-_'_..- 1\.; g_t_‘_.g{:l 2 |"‘ 2 \' /W
' rriatakaigoying Web. xteofSEiAA
ﬁwﬁif e‘; llf—'hti : o }
: of E'nvmonmeh ﬁf@ .' ‘é@' yezénment-qf m:ﬁ&m]& and the
. Regiohal Office/MOBR&CC, Bt il it
"”1‘1 i x i _%F_“.‘e : ; o
v with ‘of
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Abpopossd Bullding Stone Nusiy -+ -+
S Gl 5. Kusar

50, The SETAA or any other co fisekentratithority may alter / r{\odif:v the

above conditions or stipulate any further condition in the interest of
environment protection.

71. Failure to comply with any ©
result in withdrawal of this clearance and atir
provisions of Environment (Protection) Act, 1986. ‘

2. The above conditions will be enforced inter-alia, under the provisions o
the Water (Prevention & Control of Pollution) Act, 1974, the Air

vention & Control of Pollution) Act, 1981, -the Enyironmern
(Protection) Act, 1986 and the Public Liability lrsurance Act, 1991 along
with their amendments and rules made there under.

above may

f the condifions mentioned
act action under the

Yours faithiully,

/f'dj:{\ b ‘3‘; %
A \FEXR
IS/ N
r'_-'l '::'S'- _"r I\' (-‘1.': )
i s 13’” Y 1 o
&l o e
] |g|a (Vijayakumar Gogi)
b ety Member Secretary
e 19F SEIAA Kamataka
Co . Y \}-; % ‘:}_);
py to: R e I
1. The Secretary, Migy -t*ry\ of Enyi lgégt& Forests and Climate Change
Indira Paryavaran Bhavdrf PRapluRoad, Aligany, Nev: Delhi-110 0C3.

9. The Director, Department of Mines and Geology, Khanija Bhavan, Race
course road, Bangalore - 560001: - :

3. The Member Secretary, Karnataka State Pollution Contro! Board,
Bangalore. :

4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ),
Kendriya Sadan, [V Floor, E & F Wings, 17th Main'Road, Koramangala Il
Block, Bengaluru - 560 034.

5. Guard File.

-~
/ =
(/,;f /Z(Q‘G logist

- es & Geology Dept.
Kolar.
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FE(P) Act, 1088)

5 : Date: 05:03:2016
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o b g A

Jaanagay, Bengalurw:560041.

$129, 76 Mainvroad, 5% Bloc,
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atAuthority=Kamataka 05
: 655{3} Ofﬁ{?&"\cvﬁw 4

: G e o3 Qumlrgcfﬁuﬂd!ng"-tonc_l’m;mof
¥ WS -}s[;’s PMGmﬁsleexportP\LLN‘

Board.. for .complete rain wmerb ;hg;,ve,stmg by constructing check
dmfm:wez;hgg' '.a‘@rrzad pi Eg":ham.sting ponds.
17. Yé]ﬁmﬂar Eﬂ'ﬁ. Sion b comrol a.nd reg,ularty mamtu:ev

: "mom tcz:ing Lmd use pattam
tml-ment cnf Tm ir mnmentrarad

v:ron.uen@‘ggﬂmxce dpe;?%‘%‘i:cohfer any ughf tothe. pmpouem on
fb nil !

wastaEenetated SO Abedlsn:
68 | E%id‘ea%ﬁﬁca;&ﬁ .f

.ﬁ‘&hehﬁxl measures  during
r.ﬂechan of endaxxgemd fa.una

2 71 e :; / mt:}pfqtocokto‘

Tfﬁ“féfl}:} __‘tmdmg lana use
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& State LevelEnvironmentmy Essment Authority-Karnataka

(Conskitatad By MoEE, Gorerndnl o] A6 $E G0t 3 (3) el EFY ASL1056) 3

SELAA 1590R0IN 2015 Q.:a-rvi':gcf{iulldmgs'.gm. Projecyo!

M /s PMGrantie avport P Lid

30. The infrastruchure of kansport roads should be fmproved collectively by the
quarry:owners af the area.

1, Link road from quarry site toJnaln road shall be maintained and black
toppeci by the project proponent.

32.7The guerry ledsg -area to bLe properly demarcated using the latlong
coordinates. andidulyt erechngff"[‘fee‘if'comrete/ granite pillars on the ground.

33.No quarryingshall ‘be'undertakenioutside‘the lease area.

34. The project Authorities shail maintaln 2 margin of 7.5 meters along the lease
boundary.

35. Thejproject authorities shall. alsaearmark atleast 3 % ofthe totel turnoverof
the:project towaxds the corporate soclal responsibility and iten-wise detalls
along swith Hme:bound actmnsplan. 5ha1} be prepared and submitted to the
Authority.

36. The:project authprity shall ensure that the quary pits are v rel) prf:;ﬂct d
erecﬂn,g @ compound waU Of “stone masonry of approprizte heigh

id: ;t’c‘%'gnatm of water-in the quany pits
s’J — o
4 osgulfo,bmcdmg centers Tes Ldimg i

xea&lgd
40, The. ‘,:,o;ectua,uﬁhgntxes sh&li‘*gﬁt{ e
worke |l St zﬁe@_;g&t Lc}nit} of tbe qu' I

"‘ﬁl:ari%:pcoras Appzopnate cexe shali- be

quld be regularly
@’EraxfuoxulmL_ inid
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o S{E}:ufE(P] .m, mo-}

[ ) 55"\515909'115 2015 el .. Quarying of Building Stone Praject of
il : 0 MG M Grandle expen Pyl ‘Ltd
and 31 E@.@B&‘ 4993 or-a: mgnﬁﬁds:fmm Hme o time. Oiliand grease
trapishiall be nstalled before discharge ofistfiuents.

ingiln dusty at¢asshotild sear protective respiratory devices
1ldalsa be providsd with adequate training and information on
' "&S};Jects

a]@ suWei,llgzag'mP:ogmw of the workerg should be
' - Onee In otiths to. obserye any ;Qnm3tLQns

"ﬁed‘ z

m;ﬂ I proteciion measures should be kept
£ *\5: ted for ot her;:uppﬂe '}:ec.f wise

§, ks qu Extend. qu co-opemum;
g ﬁbe Tequisite daka / qumagon /
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State Level Environment SEETES tﬁ.utht;\tig’..kamatakﬂ
apstitaled b MoET, Tou or sectdon 3(3) OF E(F) Asti1084)

SETAATSS0MIN 2015 Quasrying ot Bullding Stons Project of

ALY

M,r's.'EMC(hnf‘.nexpm.l’u Lt
Py ,nf the clearance letter is available with the State Poliuhn-x Com., ol

oY ¢ o the Samo,shmﬂd be fonvargfg‘d to the Departménf of Env:rmmer;.
% ,_"_'__}.{}gy _Government of Karnataka and the APCCE; Regianal Office,

co’;:;il WLEh am‘ of the condmcns menamed above mav result in
xﬂﬂ;drawal -of this clearance: and ‘atiract action under the provisions of
Em‘ﬁ:qnmental (I.’:me;hcn) Act; 1986.

; ‘againstthis enylmmnﬁm:gl clearance shall liesyith the 1 Naupqa!
ﬁh jak: "'f'e.Eerxedf 'pgxoiofe»ﬂﬂa}-s-as;pre,sm-ibad wder

} '_mthmy QLPJ} econditions mentione

Rt it .

"ffl_:_,qn) Ack, ‘iﬁ;:é;' '_ ygx o0 &

EFGllation) s, 195 S e rofgelion)- Act 1966 and
<. R‘ Lth 5 eirsamendments-and

%iﬁf y' nsilranceﬂﬁd’,m along with'

Yours-faithfuily,

i g 5 0 8 W A G
‘S&;e&u), Kagla}nl\a Stan Ppllugoﬁ Control Board.
e :' "3'-‘"_”_
' “‘%lﬁnﬂ Offi ce;‘-,' Ministry 'nf‘_Envimh@'lant*‘&. Forests (87,
AVEEloGr E & .-;._ingsﬂ A7™: Mmti’Rwad, Kcﬂ'amangﬂwﬂ
;”"3“:;600"} #etet e

" -/’5’ 'Sm%ﬁﬂgt .
el Mines & Geology Dept
Kolar. 6

gl '-@@gg‘titg& Lacton undgé.,ihe mro'\:iswnﬁ aiI_ j
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Date: 05-03-2016

3B G 9§s¢=§“‘«ﬁlock :
AnAg §e_ Aluru-560.070

'
.r--‘_,__,_g,_,. L A X X

g af Buﬂdmg Stune at 8y.No.199 of Devarayasamudra
lage, ulabagai Talqlg. Kolar District by M/s. P M ]
' _dhomPvf Ltd —% gﬁojﬁp\qrqnment Clearance - Reg,

3355@72&15 adqgressed 5 s;ew.,
' 'fbeen noted thatthe propeﬁal is

tane, THE fc ﬁm} q;.la:ry lease: zueam‘the projectis
-(:'J‘ £’L Ac;asafarea,??l Acreidrea is
y‘glng, 051 Acre area is formineral
002 Acrc area is fﬁr rouds and
il be opencast and semimechanized

r thes 'rgggct is IOKLf) will be met from
1es 2 and deology; gjia:hnenthqa approved quarrying
Capztal cost of ! gé,@(pm)gct is about Rs.300 Lakhs. It is

¢.area do QUKE' ActGene al__CQns;htlons specified in-the
gfth& ame“sn’ ment de. here

stexage, 0.04 Acre m:éa ’for inf::astru
L&Mczeareaasff ‘green :
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LOnsR e DY MOLE, GOVEMMEnt of mumg;;zmr section 3(3) o E{F) Act, 1986) i 22 |
SEIAA 1589 MIN 2015 Quarrying of Bullding Sicne Projectof ; ‘
(AMa M/s. P M ] Construction Put, Lid ' é
Year 1st Year | 20 Year | 3d¥&an| 4t Year | 5% Year Total
Production | = | :
inTons 5081 | 147113 | 147103} 147118 | 147160, 593825 5|- .

A4 SPEC] TIC CQISDII IOI}]& '

1. Quarry plan approved by the "‘epaﬁ"nent of Mines amd Geology shall be
strictly implemented and shall not be operated beyond the validity period of i
the approved quarry plan.

2. Baseline data on health profile of each of the workers shall be maintdined.

3. PAs'should get the health checkup done for the quarry workers on quarterly
basis and submit report periodically.

4. The SEIAA, Karnataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying pohcy by the State
Government as may be applicable to this'préject.

5. This Environmental Clearance is co-terifitis with €& Tede granted vide

uarry lease under MM (D & R) Act 1957/ KMMC RULES~‘1994

%uarrymg shall be undertaken strictly in accordance With provisions of MM

(D&R) Act 1957/ KMMC RULES-1994,

7. All the conditions stipulated in the Consent for establishment issued (If
apphcabie) by the Karnataka State Pollution Control- Board should- be
effectively implemented.

8. The quarrying operat:lons shall not mtersect ground w’tter table Prior

approval of ‘the 'SETAA™/ Ministry ‘of Environment & Forests and Central

Ground Water Au{honty shall be obhmed fcr quar,t:ymgacbe'law awater table.

. “The topsofl if any shcu‘ld be stack&é - earmarkedisite onlyiand shouldinot -

beékept vinutilized for"a period | mo ‘_H;,r,lg\s;;-gf.ﬂ'lg}y_:-fqui;il .x;houlﬁ- be'- -

‘ugédiforteclamation did’ plantation., , Af

10, Waste rock shaﬂ be sfﬁt‘ked at earmaffcéd sne (s) only Thg;maxlmum hezghl
of the stack should ot exceed 10m duly provlamg,qu;able terraces. ‘The
overall slope of the dump shall ot exceed 27°. . A retention” wall shall be
‘builtaround the waste rock durﬁp'to- rﬁvent:slldmg

11. atchdrains afid silfatior ponds;

‘tosarrest silt and sedrﬁenf ows
The water’s0° collectéd ‘should : :

roadspgreen belt devéiopmént etc tﬁézdramsﬁsh_cmld-‘_,
pétticu?mlyfei&erméﬁstwnand AR teine “’ﬁropetff ik 3

12. Dimenision ‘of the retaining Wall at the t e of “dumps, il
chek suneotf and sifidHior &i6HTY e baged on the rainfall dnta

13. The project: authority shrmid implement smtable,conseqfauon;measures to
aagmerit; gr&unﬁ*'*ﬂ-”a_‘ig s in ,;thﬁ\e‘_.t 2. ANy m"’sultat@u wﬂh‘ the %

Regiotial’ nral Groind Water Board within the B HTeRTIRS

O

] besubmitte ] 4
/804 Appwpnate nutigation ‘meas i
7 nearby water btag%é‘gffﬁfépgsfd'm_ nw 'ﬁ{}‘

£

15, The* pmjécb pmﬁ !

stamngwnrkvn the;ﬂ‘c]ect iR
16. Suitable ramwa!eﬁhafﬂestmg ﬁl"éﬁgufés‘ﬂrﬂohg- -
imnlemented in consu’ltah on with Regional Dlrecl‘ot Ce

X A Ly --'.','E-\ A j:f : |
4 be plapsied and g
AN routiﬂ Wate
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Ty e "

M/s. P M ] Construction Pvt. L
- Cpard for complete rain water harvesting by constructing check
: dams/converting quarried pits tofainwaterharvesting ponds.

17. Vehicular émissions should be kept under control and régularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks. : -

18. Digital processing of the entire lease area using remote-sensing technique

should be done regularly once in three years for:monitoring land usé pattern
S 1eport subinitied to SEIAA Karnataka, Department of Bnvizorument and
( "a* vt. of Kamataka and the APCCE, Regional Office, MoFEF,
isen =1%u'im-e:£‘f&1,-.;dearance does not confer any right-to the praponent on
Hdiproposed for quarrying until and unless quarty lease:and.all other
itoryiclearance are obtained from the respective department/agencies,
e projéct-duthiorities should undertake sample survey to generate data on
Jject community health status within a radius of 1 kem from proposed

_E’*ﬁ;,;g“é ;S’pe.rate if applicable shall be obtained from State Pollution
ControliBoard:prior to start of production from the quarry.

ZZPrg”pei-b“"samtaryfacxhhes should be installed for the colony/work plece.

Qi
21. Gog

cﬂtxes and health care facilities should ‘be provided for the
et proponent shall take all precautionary. measises dtig
187 gfgﬁgﬁ'ﬁ:’ﬂ‘ffb'r’ conservation and protection of endangered:fauriz

i

~ N

Let]

mplemented in consultation withithe State Forestand

Depe s %E,Thﬁ proponent shall con ibutetowards the-cost-of -

ofthe plan and / or Regional Wildlife: Management Plan for
conseryation.ofwildlife. The amountso contributed shallibe included in fhe
Deghsient o Eisorment and Eeology, Gojk of

APCCE; Regional Office, MoBF,‘Béng'é:m;ﬁg_ ithin 3:months. .

Theiproject proponént shall delineate Quarry Clo lan/. exit:protogol to
ehabllitate the quarried out land to mateh it surrounding. land use
Eﬁiﬁf‘é@"‘iem@vﬂ;is@rjﬁge and reuse of 1533&@:,#9@1;}#@111 quaryy area to

th Plan

ded and-submit to SEIAA.

L

and Section) pro

lonin reclaimed areq
et

of Cor

e

Noepaitment of Environment and
\PCCF, Reglonal Office, MoEF,
V\elosure forapproval,

o :~ S .—4‘.3‘
oW o the quaryyares. i

ductignfand dispatch shall be provided
4‘%’?‘]}:\3’ % p B 1

lets in the area, should

~Domgstic fastéf'_égﬁéﬁﬁd should be disposed ina seienkific marner: Pro per-

fady area. Action plan for conservation of flora-end fauih
b h ! .

argataka and  the

 zeclaimed arei - Post Quarry Land Dse Plan with rehabilitation of
5 Programymie dufing’ post project period. for ensuring

.ﬁ%ﬁ};&'@iﬁlwm bew

A58 htrheight with base of 3 mer.

it

[

1
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\eraumiea oy Mok, Government of Indfd under section 3(3\ af Em_m..mw

SETAR 1585 VAN 2015 Quarrying of Building Stone Projettof
' M/s. P M] Construction Pvt, Lid

30. The infrastructure of transport roads shotld be improved collectively by the
quarry owners of the area.

31. Link road from quarry site to main road shall be maintained and black
topped by the project proponent. .

32.The quarry lease area to *b& Propely demarcated using the lat.-long
coordinates and duly erecting4 fesbconerete/ granite pillars on the ground.

33. No quarrying shall be undertaken ctitside the lease area.

34. The project Authorities shall-maintain a margin of 7.5 meters along the lease
boundary.

35. The project authorities shall‘algo earmark at least 5. % of ghe total tumoven of
the:project towards the corporate sdcial restnkxbmty and item-wise details
along with time bound: achoﬁ “plan ‘shall be prepared and submitted to the
Authority,

36. The project authority shall ensure that the quarry pits are well protected
erecting a compound wall of stone m'xsom'y of appropriate. height
conforming to safety:norttis:

37. The project authority-shall avsid stagnanon of waf:ex m the quarry. pits
which would turn out 1o be’ h\‘ﬁsqmm bi'eeding Centers resulting in
spreading of diseasessuchasmdlaria; dengite, etc.

38. The project proponet shall-prevent damage to adjoining government.land,
from fire due to activities during quanylngopera Home.

39. Haulage-approach read shoﬁd"ﬁot‘be ﬂﬁ'OUg “\hllagg tiﬁ the main md is
reached:

40. Theziproject - autl1nntie§‘~ SIfélI“-géE e mmual he' f ;checkup of- qﬁa;rry
wotkers-aswellas peoplediithe’ déaré%twcmz ty Se quarry for respitatory
diseases-such-as silicosis- and matntain’ redords, Ag,pr P g:xéit'e care- shall-be
takenfor remedyvin ¢ase’ oﬁprevéﬁncé of such‘health dis :o:rders

B. GENERAL: CONDITIONS: ;

1. No féhhhge in qUaﬂ‘ymg techndlog and scope oE workingshould be-made
without prior approval of t'he SET 8}‘ ataka A s 110 -

2. No change in the caléndar pl l_éiucﬂﬁg e,xcavatmn, quantum of: mmeral
and'vaste’should be ma‘t{e

3. Itshallbe ensured thEe the Ambient Al Quahty pammet‘ers conform: tmthe
normsprescribed’ by the: Mo‘EF"@bvt oF n_‘ ia,; New_,,‘ ell}lmf 5. A8 90X

4. Dawottambient air Gudlity (P‘Mio, B 25, 5&1@4 should be ,npgu]ﬂﬂys;
submftted‘to' tie~SEIAA Kﬁ&’ﬁatﬁfe‘ ‘Departn 1@ of Enyironment:and” -

ONEcology;  Govt o “Karnataka, ggfg;@l @fﬁce, M’dEF

'. @engaluru and the Sta‘?a"ﬁoﬂ'ﬁg

| Bangalors- 70 B ﬁ‘ﬁn’ce m six mnriﬁ-is ik

BIA afﬁt‘”tspray anahgauaﬁt oﬁ
~  transfer poinwshoul&ﬁtz PrOVi ﬁ an n_ )
6. Measurés should be talen &aﬁ !_é f74¢
wotlkehvironnieht: W%PE’&'&‘ PAPEIAYOD!
provided with earplﬂg%?’ﬁ Ftels (
s 70 WasES Water from: meiigﬁa*tr}?% JUlLE et
conform to the standards prescrlb' d 55;;:1 r' 53 42
and 3‘1*l Decembe: 1993 or as amen - QM tHme it
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T TS N b . Quarrying ol Building Stone Project of
T /5 P M T Constraction PVE
A Personnel working in dusty areas should wear protective respiratory devices

' * and they should also be provided with adequate training and information on

safety and health aspects.

_ Occupational health surveillance program of the workers should be
undertaken periodically ie. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed. Quarterly
report in this regard should be submitted to the Department of Environument
and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control

_ Board and the APCCF, Regional Office, MoEF, Bengaluru.

9. A separate environmental management cell with suitable qualified
“.personnel shall be set-up under the control of & Senior Executive, who wilj
‘éport directlly to the Head of the organization. The Environment

| ’;%ement committee should be constituted with one of the member
_; epresenting nearby village. ;

10,*W§$1d3 earmarked for environmental protection measures should be kept

_Jkpeparate account and should not be diverted for other purpose. Year wise

>xpenditure should be reported to the SEIAA Karnataka, the Department of

fggy; ment and Ecology, Govt. of Karnataka and the APCCF, Regional

f “@gg{iMoEF, Bengaluru. ' :

11 Theproject authorities showld inform the/ SEIAA Karnataka, Department of

“Engironment and Ecology, Govt. of Karnataka and the APCCF, Regional

Hicesr MOEF, “Béngaluru regarding date of “financial closures and final

\pproval-cfthe project by the concerned authorities and the date of start of
‘development work. e

2 The  APCCF, Regional Office of MOoEF; Bengaluru; the Department of

- Envifonment and Ecology, Govt. of Karnataka and the Karnataka State

‘Bollution Control Board shall monitor compliance of the istipulated

conditions. The project authorities ghiould extend full co-operation to the

 Qfficer(S) tof these offices by furnishing the requisite data / information /
. moniforing reports.

13. The project proponent shall submit six monthly report on the status of the
implementation of the stipulated enviropmental safeguards to the SEIAA
‘Karnataka, Department of Environment'sand  Ecology, Government of

“iKamataka-and the APCCF, Regjonal Office; MoEE, Bengaluru; the Central
 PollutionContro] Board and the Karnataka State Pollution Control Board.
1%'#@?5&13&;0& the  clearance letter will bemarked to the concerned Panchayat.

Local ‘NGO, if any, from whom suggestion / representation has beer

ifeceived while processing the Pproposal.
15.The project proponent should display the conditions prominently at the
_-entrance of the project on a big panelboard for the informatisaorT FRlic.
16. The Karnataka State Pollution Control Board should gf SPLOF
 clearance letter at the Regional office, District /bR
2 -Collector’s office/ Tehsildar's office for 30.days.

_ S i The project authorities should advertise at least/y o ; 2 of
{Bangatora-79| | widely circulated, one of which shall’be‘in the Yerhacular 1d g!;zi’é -of the 5|

: ) 21 hguage
3 §',,I_Qc_aiit)r_' concerned, within. 7..days. ofsthe; isst f the cleardnce letter }2;'
@ g2 informing that the project has beenzecorded envilpr) ‘ental.?gquﬂ' fancl and a /7
~~—"  copy of the clearance letter is available with the\8 ;‘{PO' .1;%:

. Ghatl _ g
Raard and alen sk viraheibn nf tha Asthnnibn wd kbte, 2 AN - W

o, YA
orvContr %
9T, AN

e R
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(Conslituted by MoEF, Government of India under section 3(3) of E(P} Act, 1986)

SEIAA 1589 MIN,ZO‘IS Quarrying of: Bullding Stone Project of
M/s. P M ) Construction Pyt Ltd 1

http:/ /selaa.karnataka.gov.in or http://environmentclearance.nic.in and a

copy of the same should be forwarded to the Department of Environment
and Ecology, Goverrunent of Karnataka and the APCCF, Regxonal Office,
MoEF, Bengaluru.

18. Concealing factual data or submission of fal se/fabricated data and failure to
comply with any of the conditions mentioned above may result in {
withdrawal of this clearance and. atiract action under the provisions of
Environmental (Protectron) Act, 1986,

19. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if prefeired within a pmod of 30 days as prescribed under
Section 16 of the Natignal Green. Tnbunal Act, 2010,

20. The SEIAA or any other competent authority may alter / modify the.aboye
conditions or stipulate any further condition in the interest of environment .
protection.

21. Failure to comply w1th any of the condltmns menuoned above may result in
withdrawal of this clearance and attract action under the provisions.of s
Environment (Protection) Act, 1986. .

22, The above condmons will be enforced inter-alia, under__the prov151ons of the

(Préve"nti" &‘ontxdﬁ of Pollutxdn) “Act, 1974, the Air (Prevention &

'Conhol of Poi[uhon) Act, 1981 the Env;rcmmant (Protectlon) Act, 1986-and

the Public Ltabﬂlt‘y fnsurance Act, 1991 along, with their amendments and

rules made Ehére}'{aﬁt - m:

il Yours ey, .-

y s

:(RAMEQCHKNDM)E?& |
Metriber Secretary”
SEIAA Karnataka.

badrOs iz inmid. tn Losaiegge

j' ‘53 nwronmant I‘orests and Cl:mate Change,
Indira Par.yavara favan; jor:Bagh Road: Aliganj; New:Del hi~110:003.:

2. The-Director; Depattmerit-of Mines and Geaiogy, Khanija BHavan, Race'
course: road—»Beﬂgalum 560001 mmaier coH WBE B T D

3 .The Member Sec:etary, Kam&takaa ‘Staté's PolIutlong Control Beard
Bengalum Vg RAEIIGG ol _K& ii} RIS 1LTgeT. !

4. . The; APGCEF; Regmnal @fﬁce. ermst:y of:Environment & Forests {SZ)
ﬁitendhy %_‘1’1‘-- IV Floor; E &R ngs, 17% Main Rm&i,uKoramangala =4
- Block, Beng&lﬁm 560- 084 R [SEmae,  wib e AR 9

5. Guard,Fx{e R o T ]

: "“ *"' S 'metdﬁzmo qg)t D:épl A S conmm o
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3 z ¢ I
O |
State Level Environment Impact Assessment Authority-Karnataka |
{Constituted by MoEF, Government of:Indla, under seuion 3(3) of E{P} Act, 1985) 'r
No. SELAA 1554 MIN 2015 Date: 27-05-2016
|
T
- Bemde LIC of:f' ice, Sn Rama reddy-building,
N R extension, Chintamani, Chikkaballapura
Sir,
Siib:: Quarrying of Buildit Store 4t S;
V:llage, Mulbagal 'Faluk, Kolar Distr ; |
Envuonment CIeara.nce Reg iy ii
Q_vﬁ‘ Sl " THiS Has ref rence to your onlire ap :'hcation dated 8 December 2015
' / bearitig'proposal Nasm}KA/mu/@sT/-- ‘addressed to SEIAA, Kariiatak
Dathe sdlgject mentioned above. It has been noted that ieproposal is for grant
Q}‘Q FEnvirg '““efﬂ%i'CIearance under ﬂ;e*g:owsmm of BIA Notification, 2006, for
Qg«‘\ ' Uariing Yo "'Bu:ﬂdmg Stone. The total ¢ quarry lease ‘area "of the project is

Actes” :K’{!xé}l‘is a Governmerit Gomala Land. ‘Ot of 10 Acres of ares,

024 is for quarrying, 0.18 Actéarea is i ' umgm& ‘Tg“?\cms
areausffdk 'Roa’d’, 0.24 Acre area isfor Mlﬁéx‘gj 5to) I;qg ;

belt and 8.24 Acre area is as unexplored: - Workin, ¥
. meehanized ﬁ‘l‘le}fwd ~The water requirement for the:

AW from 1 ’"&Qf Bore well. During the plan penoc'l about &

( dléd. The“Mmes and Geology »Degar ment’ ,_,_.a _prQVed quarrying
plan qn__14¢r-ogtg}gex 2015. Capital costeaf thie project is about R0 Lakhs. It is
ffér ‘ﬁﬁt ithe’ Iea§e area do not a&ra.cf:’G E’ral @oxﬁ?ixhons speclf' ied in the
Notl I'.catfon, 2006 and the amendaien E made there fan

z ’I’he State Expert Appraisal Cog;mthee (SEAC) ﬁ.]gpra‘lsed the project in
meeting held on 2204 & 23w Febrygry 2016 and zecommended for issue of

onmérifal Cleara e tFEel A essment Authority
; 3 ne - .I‘ . g hﬂ]d onR 11111
U10 I ocpg;dance with the EIA }GHHcTtion 2006 a1 dieeided to accord
Pt ’;_e undier, thmp' il a"

‘- . ttoganpisiients

RN

Room No. ms. ?hﬂobr 4th Gate, 1.8 Building, Ban§ 3_7‘5'50 u_
Websile.: hﬁpﬂselea karnic.in h{tp ﬂselaak\ higha
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State Lovel Ervironmient THpactAs ty-iamatake iy
(Constitutd by KOEF, Govemmelifobindti umm-amspyofem Aet, 1986) p@ o
SETAA 1554 MIN 2015 ) Quarrying of Building Stona Project of
SefStirama K
Yoar 'Iff‘l‘?.éa_r"_ ZHchar 3% Year g Year 5" Year 'Ifoﬁ_;l
Pﬁd;si‘s"“ 83331 | 91,598 | 203351 | 286806 | 3,09538 | 979,654

A. Si’fCIFTC CONDITIONS:
. Quarry plan approved by the Department of Mines and Geology shall be
.sfrictly 1mpfetnentfzd aﬁflsh‘all not be operated beyond the validity period of

Al appmvéd' - P
2, ',Msﬂlme lata o ié‘iftftaprofﬂe ofeachof the workers shall be maintained.
"PAgehouldiy ﬁi ﬂﬂlthecﬁupdoneﬁﬂhéqum?’smfkem oﬁ*ﬁ%ﬂeﬂy
Asisand submiftdportpetioticallys - -
4. 'ﬂae-‘iE[AA Karnataka reserves e fight to withdraw the environmental
; déafance subject to any change i fthe [qUatrying policy by the State
Govement zi’ei“may be apphcabie tor tIus .‘
:<. ,._QI . y i .‘ *

'6. arrying shall be indetakarstr
(D&R) Act 1957/ KMMC EUL‘ES&M
All the conditions. ahpﬂateim the. Consent for establishment. issued (If
e Kﬁ'im'ﬁ‘faRa S’fﬂf@q paﬂutwn Coxgtrcl Board shnﬂld bel
-

=~

w0

C ed;f y quatry Ei:elow waté.’::;taﬁ‘fe,m'_
earm;nrked sat& only and,should not:
The. topsoil- shoufd.be

Srovidin ipaﬁle;m . The.
2,?,“ nﬂgrgfuntion xmﬂﬁﬁn, be

rﬁ‘h\s shnuld be tegularly dh-aﬂted

éé%’d? g e

roas, green belt developrt

pﬁhéﬁl&“iy r HEQULLELY
12: Difitension’ E e tetfning wdll
B N N el éi”

L 'Phk’prbfe& &l 4*"- 2  ~ lege
~algment gf&‘ﬁ'j_‘f S0 !

| Replotml Director G _
: Be!m”’btm&é&tb_‘ @_ fomly™ <% = =
14 Appropriste niitigaton Hea: o ‘@ve e Y '

nearby waferbodzéé:m&:ﬁnﬁuitatfﬁmﬁﬁﬁ‘{hé’ State Pol] : I
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{Canstit

{EIAA 1554 MIN 2015 Quurrying of Bulldxng&tme Project of |
il SriSrirama K l

15. The project proponent shall submit commitmient from the competent

authority for drawl of requisite quantity of water for the pL'OieCt batore
starting work on the project. .

16. Suitable rainwater harvesting medgures on long-term shall be planned and
implemented.in consultation with Regianal Director, Central Ground Water
Board for cqmglete rain wa“ceft iiawest;gtg by corstructing check
dams/ converting quarried pits to ré,m water harvesting ponds.

17. Vehicular emissions should be kept under control and regularly monitored.
Megsures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks. '

18, Digital processing of the entire lease-area using remole sensing technique

shmd& be done regularly once in thivds monitoring land use pattern

and report submitted to SEIAA Kax ‘Department of Environment and

E;glogy, Govt of Karnataka and the APCCF Reglonal Office, MoEF,
ngaluru.

m%enmonn1ental clearance does not conferany right to the pro ponest on

~the Iand prapesed for quanying unfif and’ ‘urless quiarry ldase dnd all other

sjgg;vt,gryv clearanice are obtained from theTe cib.ve epartment/ afrem:ze:

Zd.;‘-; he project authorities should wndé: amp ;

: Mpfre-v;:rqys-::tt commumty health status w:&un a‘ -:*adms of :
quarry.

21, Caonsent; to operate if apphcable 51;331 be: -thagned fmm State Po'lullcm

an&gl Bow;d piior to start of pgqﬁué' o
-Proper sanitary facilities should 6a xnstalfed--far the: c0iony/ work place.

o g;&g@hc waste generated should be i sedm a SClenb,fIC manner. Proper

- Hirst, aid facilities and health care facﬂlﬁes should ‘be provided for the
libourers.

23, The. . project proponent shall faksaﬁa‘li Emfm.itxg"'
quarrying operation for consen';aﬁg& 3 ered fauna
spgtteslm the study area. Action-plan zgﬁ: ! ora and fauna

e prepared and implemented {n’ consultahbn tﬂth’the‘State “Forést and
WI@ Department. The proponent phaﬂ_mnmbugg towards the cost of
,ai{-ﬂlg,' e ___‘,tahogwfﬁ,the plan and / o;&gg; AL Wil _é-Management Plan for
cgmgrvaﬂun of. Wlliilife The. amo&;t 250 contributed ¢ allbe i
pz;ggect cost. A -.gcpy of the z;c;ie" 0 ma

measures dyring

2-1 'Ihgfg,m]gct proppnent shall deIu‘.L- > Qua
ehabilitate. the quarried out Iarz‘@ ' _ma,tch its
J,m:ludmg removal, storage and zefise of We
cover. xeelamed area. Post Quag; Land .S'

~quarried: outarqra (thh Plan and:dection)
2. Plantation:moniforing: prograrmi €§&1 i b p! ,}
et T.sumaj and_gmwth tateo g}ﬁn Pj‘&%é‘?g MHEG

26.4 Final Quarzzy Closure Plan along
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State LM’ETWWMSmmWWmma
(Constittited by MoEF, Gavernnent of [ndia under section 3(3) of E(P) Act 1586) M

SEIAA 1554 MIN 2015 Quarrying of Building Stone Project of
SriSrirama K

Ecology, Govt. of Karnataka and the APCCF, Régional Office, MoEF,
Bengaluru.5 year..r m advance of final quarry closure for ag E:roval

27. Retention walls > & minintuim of 2.5 mtr height With base of 3 mix.

28. Check dams and glly plag _aTo'ig"Ef'le smaller streamlets in the area, should
be constructed to arrest theJoose soil flow from the quarty-area.

29. Particulars of&zméns oned Block production and dispafch shall be: prowded
by the quarry. owner.yearly.

30. The infrastructure of fransport :oads should be tmproved collech"ﬁeTy I:Sy the
quarry ownets ofthe area,

31. Link road ifro %M site to main road shall be mafntained ar‘gti-; M‘ack
topped by t’ﬁé*p;;ql tproponent, i

32. The quarry leasez arex fo. be jproperly demarcated using e fdl:ltmg
coordinates and duf: y erecting 4 feet concreté/granite pillars on fhe gwﬁnd

33. No.quarryingshall be undertaken-outsidelthe lease area.

34. The project Authorities shall maintain a 7 n of 7.5 meters along. the lease

boundaryt it e ot il B
Sices shull 4 wﬁazﬁfét feast 5 % of fie totalrtashover of

atdsthe corpo cfa ; es";‘iohs;m"fxg FAnd Ttem-wise detalls
along with tine botund action plan.shalf be prepared and Subnﬁf'fet‘{ ’co the
Authority.

‘.‘"!“"OH

-

oty shall enisurs: fiat e quarry pifs'are Weﬂz,Equ.md“
cort T of f apprép:iat'é"ﬁélg'hf.
Qqnfom {;qg% : L
37. The P )eﬁua e orify hal fﬁ’gnahon of W‘atﬁf in’ the ULy
which would tum out to be‘mosc[ﬁlto bTEEde ceftters r flting

l

3. Hﬂufge pp uld
reached. ' s

40. The prcge& auEﬁoﬁ'ﬁes " s"haII et Hh %mua[ healtl’ chetkup of ‘q_ﬂ%n}'
W sl dn e nearest vicitity Ofﬂie-ff‘\ _ﬂryf‘dr Tedpiratory

agd’ tnazi\ﬁf’h réords. Apptoptiate’ cﬁéﬁﬁﬁ%ﬁ be

ff““_'}‘sﬁchhea‘ith ,f%ﬁfde:s - IRy

fectt ot eleavifice BT fStbstry

lﬁéﬁ‘iﬁi‘tﬁé‘e« F“tye

)‘.‘.)

dlseases sttclg'” s'ﬂ:cos
' efd’ t _,.?,'.'f.,..,q

;Tl \4 " fmﬁnt mzrde in the pfd}‘éct -if mﬁ' ﬁased
{8 }f ranted i articipation froth the forestry And.
it raﬁﬂ‘re ti:fs"f i riske bff'ﬂi&@tﬁjé‘c&pféﬁﬁﬁeth

-. l—- '_
G et 1.
Ar; Sz
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State Level Environment Impact Assessment Authorlty-Karnataka
[Constituited by MoEF, Govemment of Indla wider ¢ection 3(3) of E(¥} Act1985)

SEIAA 1554 MIN 2015 " Quanying of Building Stone Projact of
: Sri Brirama K

B. GENERAL CONDITIONS:

1. No change in quarrying technology and scope of working should be made
without prior approval o‘Ft‘ﬁeS’E}? “Karnataka,

2. No change in the calendar plan including excavation, quantum of mineral
and waste shotld be made,

3 1 Shall be ensured that‘ﬁ‘te Amibient AirQuality ‘parameters conforin to the
norms prescribed ’by the MoEE; Govt 6FIndia, New Dalkii .

4. Data‘on ambient air quahty (BM10; PM 2.5, 605 N@x) should be regularly
subiiifted to the SEIAA Karnataks, Départmerit of Envirorumert and
Bccﬂdgy, Govt. of Karnataka and the APCCE, Regioral Office, MoEE,
Bdngaluru and the State Pollution'Contrsl Board/ Central Pollution Control
Boapd once in six months

5. Fupitive dust emission from «ll thie sources showld be-controlied regularly.
Water spray afangenient on Baul roads, loading and unloading and at
transfer potrits should be’prowded:aztd properlymmntamed

6. Meastres should be’ taken forcontrol  of rioise Tevels below 85 dBA in the

work environment. Workemeﬁgaged ‘in‘operalions of HEMWM, ete should be
provided witheazplugs / muffs,
: d'be propetlyedliected, treated 56 as to

7. Waste water from the qitarry shioult
conform to the s&ndaﬁfi’s 'é" ribed Under GSR 422 (B) dated 19% sy 1993
and 3 311 nended from time: ta time. Oil dnd grease

ap shall befote discharge of effluants.

' théf‘ Wo rhgs i tfnreas*éhauld wear pmﬁ,ctwe respiratory-devices
Fehould also’ 'be‘pt'owdéd witl'i adeqﬁﬁl&&ﬁlﬁlng and information on
é&y“"‘d health: ‘aspects,

" Occupational health surveillarice program of the workers shadld be
\ndertaken periodically ie. once in 3 manths to observe any contractions
5(}1‘% ’lp ﬁI osuze (o dust and take goxx_qchve measuxes, if rieeded. Quarterly

tin tis regard should be sub ted'to thie Departiment of Environment

ﬁ Eéblogy, Govt. of Kamataka an. State Pollutign Control

Board and the APCCF, Regjor

9. A separate environmenl %
personnel shalibesef-g : l-ofa“Sent

,Teport directly ito the p of the orgadization. The Envxrm,ment

mqageemgnt cq;qnu{_:e' ‘h" ufd Taé cdh‘st1tuted wﬁh one of the mémber
presen"l:[ng redrby village.

10 Hle;funds earmarked for environmemal protection measures should be kept

m@& arate account and ﬁ oihe qhverted forother purpose. Yearwise

BE G EIAA Karhatdka, the Department of

N2 ,‘ataka and the: APCCF, Regional

i the\SEIAA Karnataka, Department of
G "‘tﬂfka &nd’ th(. APCCE, Reumn &l

B

@(.
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12. The APCEF, Regional Office of MoEF, Bengaluru; the Department. of
Fnvironment and Ecology, Govt. of Karnataka and the Karnataka State

Pollution Control Board shall menitor complidnée of the stipidated
conditions. The project authorities should extend full co-operation to the
Officer () of these offices by furnishing the requisite data / information /
monitoringreports. :

13. The project:proponent shall submit six monthly report-on the status. pE the
implementation- of- the: stipulatest environmental _saT '-_\‘__arcls to ;he: SBIAA

Kamataka Dep‘irlmem;__, o£ -.Em'ltommt anci Eca__' gy, Gmg_ oy g:pt of

received: v:rhiIe prar:essmg the pmposai

15. The. pro;ecl:; 131't3porma;:¢t‘s should. display the conditmns,prﬁ
‘onabigpanélboard fort grma
16. The Kamakai-:a te ollution Control, Board should display
~Reégion 'udfﬁce, Distict - Tnsius

CQ‘%Eﬂtar’s eﬂ‘ Cef ',I'ehgﬂda officefor.3
17. The project authorities should advettise at Teast in two local. newspapers

widely Cﬁﬁﬂlﬂtéﬁ?rﬁne»({f whi_qh shall btt in the vemacular lan }he
: . s I PR A E : 1

GOP}’ of the.sameslmu‘fé be fo:war_" to ! "‘;EP rirent of Environment
and, Ecology:, Govazmnenl: of Karnata}.a and the APCCF, Re sional O

magerﬁﬁ; deamn;‘;-ghﬂ lie wimrtﬁ "‘Néﬁgnal.
food sl B0 il o

iy ity the at "é‘“:i‘ove
jon fn the };hterest of’ eﬁvfraﬁt‘ﬁent

19. Anjt apgmla skt
Grem’{frniumlwfj{_

AA orap, enscoﬁfiPe@eﬁ fh
ccndftmms of sti pulafe any &mher%éﬁﬁtiit

S e,
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the Public Liability Insurance Act, 1991°along with their amendments and

Yours faithfully,

Mernber Secretary
SEIAA, Karnataka,

' \_ ﬂ"-'_. . :"',__ :;‘: ;
Copy to: NN, / %
D

RS _'__/f&_\‘"-"
1. The Secretary, Ministryi ¢ L—@%/;@nn'mnt, Forests and Climate Change,
Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Dethi- 110 005,

2. The Director, Department of Mines and Geology, Khanija Bhavar. Race

course road, Bengaluru - 560 001.
3. The Member Secretary, Karnataka State Pollution Control Board,

Bengaluru. .

4. The APCCEF, Regional 'Office;*-'t\dixiistry:-0é~EnQir£mmen‘: & Forests (SZ),

Kendriya Sadan, IV Floar, E & F'Wings, 17% Main Road, Koramangalz 11
Block, Bengaluru ~ 560 034.
5. Guard File.

P A
" Mines & Geology Dapt,
Kolar.
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